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Mr. Speaker : Hon'ble Members, now the Chief Minister will make the

obituary references.
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Mr. Speaker : Hon’ble Members I associate myself with the Obituary
References made by the Hon'ble Chief Minister and the feelings expressed by
the other Members of this House. { feel deeply grieved on the sad demise of five
people who lost their tives in an explosion occurred in a cracker factory in
village Mughal Majra in Karnal district on 22.08.2011. [ also feel sorrow on the
sad demise of freedom fighters and martyrs and those innocent people who lost
their lives when a bus fell into 2 deep gorge in Poonch district of Jammu &
Kashmir on 20.08.2011 and the persons who lost their lives while on duty ina
Naxalities attack in Chhattisgarh.

I pray to almighty to give peace to the departed souls. T will convey the
feelings of this House 10 the bereaved families and | would request all the Hon'ble
Members wo kindly stand up to pay homage to the departed souls for two minutes.

(A1 this stage, the House stood in silence for two minutes to pay homage
to the departed souls.)

HEw W AW
8t SPTE 3EE TN 90, (SR T )
oft arver 7o ¢ T T, L
Mr. Speaker : Nothing' is to be recorded. (Illten'uptiﬁn).
oY ST $TEAG : TIPT WY, TAN [o7e! 1 79 (TN 18 =aem)
o} 31 et ; Wige T, Foee

Mr. Speaker : Nothing is to be recorded. Mr. Vij, this is not a public
platform, this is question hour. I have dismissed your application. [ have already
disallowed it. Flease resume your seat. (Interruption). 1 have disallowed if,
Question Hour is the property of the House and it will not be suspended. It is the
property of the House. (Interruption} Please resume your seats. (Interruption).
They are talking about Banagru Laxman. {Noise & Interruption) Mr. Vij, is
sitnply interested in Press highlights. He wants the Press should write about him.

{Interrupiion) You cannot hold this House ransom like this.

=y & srerryary feend et i
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Mr, Speaker' : Please stop all this. Please resuime your seats, Mr. Vij, you
are misbehaving in the House. There are hundreds of students have been watching
the proceedings of the House and you arc totally misbehaving. You have been

the member of this House 50 many tirnes. You want to hold this House to ransom
like this. Can you hold this House to ransom like this?

off e Fow aift: witee wv, & wwdhr srrer ot & ey fomT 9o o
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oft areie AT ST : WiEY R, A s gift ey B TE 9 o 7
FITR WEA Brecy el uTel fEw S T Ems R A HER T

aft aremer ; & o QT o 2 vt & a1 oft t Is this the way? Is this the way
to run the House ? (Interruption) this is not the way, 31 T w9t # fued 1 Wy
+ w=T # @ ¥ 55 we want a debate. But the proceedings of the House should
not be disrupted like this. This should have been raised after the Question Hour
in the Zero Hour. You probably do not know that. You must adhere to the
healthy traditions of the democratic syster. You can pot hold this institution to
ransom like this. Question Hour is the property of the House and every Member
has a right to ask the questions, Please raise this in the Zero Hour. (Interruption)

You can not raise it now. This is not the way. Mr. Krishan Pal tell your Member.
Is this the way ? The Members have to ask the questions. He is wasting the time

of the House, .
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=it syt e ;- areme AT, & g £ % e 9wy et anerd W
(T e Sreere)

At voréiu e Ge¥are : sreus wEEY, AXT AT U oreY B | R e,
TES TR SIS T A F SUeg 37 gERT ') g9 @11 You have to yield, only
then I can speak. I have to respect you even if vicé~versa is not true. 3Tesl 7EEY,
et v 3 ot e orar & amaY W o e el <§ § f weret of affey 4
gara S aEe TR ey w el e at o wrdh o e o e
# v &1 % a9 el & yerg faew o) e Sl e g s F o €18 9w
w1 gTe § 41 owelt 9q o 79 § T e v foaw 9T 3@ wew o A 96
el % FresT o gl & % FAT as a mark of respect and as per convention
T WETBTt T AT HY T o7 | 99 Fo & e <l et S T § | e Uy
wEl © % anw a5 9 w1 & W @ € it is the property of the House Sir.
Question Hour is more sacrosanet in Parliamentary democracy and there is
nothing more important and bigger than to place the problems of the peopls
with the Members of the House and to question the Government on policies and
issues not only relating to their congtituency but those affecting the State. How
can we have such impatience that we can not wait even for one hour? Thatiz my
one humble submission to my friend through you Sir. Number two i3 that their
party in Parliament has till date not supported Shri Anna Hazare's version of Lok
Pal. (Interruption) Now you vield it. (Tnterruption)

Mr. Speaker : Please allow him to complete. Allow him to complete.
{Interruption) Please sit down.

Shri Randeep Singh Serjewala : No.3 is when they were in collision,
when they were in collision parther . .. (Intetruption)

Mr. Speaker : You please sit down.

Shri Anil Vij : No Sir.

Mr. Speaker : What do you mean by No Sir, 1 4% &7 996 ¥4 87

=} arf-rer foror: ey welgE, YOS o 9 oW WE € w8 €, o9 W de
Rt sl | (30 ¢ ) :
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Mr. Speaker : Mr. Surjewala, I can not help it if somebody is press hungry.
{Interruption)
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Shri Randeep Singh Surjewala : Speaker Sir, Thave not mmade any personal
ASPETs10n.

ot areites g ST SEEN Wered, TeAeg! ek (AR wY vE €1
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Mr. Speaker : [ am hearing please.
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Mr. Speaker : Mr. Arora, | am hearing you.
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Mr. Speaker : Mr, Vij, T will not allow you. This is question hour, Please
20 to your seat otherwise I have to name you. {Interruption). Mr. Vij, 1 will pame

you.

of s oTENE « it TRTEY, AT oS 4T 9 Y e Wl & g F AT
arth o et o A T R A o ae TR wy R Y o) R A 7
(TN T )

Mr. Speaker : Mrt, Aftab, please ask question.

(e T TS S W % A e o et R, o F o T
ST Wi O e o) T weiE weT @ iE ¥ arey WiR-oiR & wiErl
o T )

Mr. Speaker : Mr. Vij, go back to your seat. (Noise and interruption)
Mz, Vij, T will allow you one thing. Have you ever supported a corrupt
Giovernment and a corrupt man in your life 2 Have you ? i wrE, W Ay
FAERT B T S et of weeree o Wl T fEm 7

Shri Randeep Singh Surjewala: Speaker Sir, he is not sure.

oft aremen: T wTEE, & SR Wi R Sie AT afe WY oft m Wl o
Freyw e Ay gt ()

oY e g AT« e WETe, sf e wer o o TR el e W
wew | ()

Mr. Speaker: Please zo back to your seat. (Interruption) They are talking
about Bangaru Laxman.

oft e e arereY : T Welad, WAl WY v ¥ i vEs § ey ol A
el ¥ e B O a7 R 4 & oult aredre oer wdl & wee ¥ (w0 v

Mr. Speaker: Go back to your seats, (317 Td RIFETH) WHL T & ¥ gwiey
sy 4|

o gor U TR T AT I BT AR R Wy & A g 4 A | (@
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off oot wret TelR: Sieme WY, U O WK STOW a9 Ao OF © 9
IR AT 9 ST % O EH BN et et ) ae s | (i v g

Mr. Speaker: There is a limit, Question Hour will go for one hour. Question
hour is not finished. Question Hour will not be lost. T will allow this in Zero
Hour but tll then 60 minutes Question Hour will not be lost, Let yoa make a
noise as much as you want but I will not allow to make noise in 60 minutes
Question Hour. Question Hour is the property of the House and every member
comes prepare and he wants to know and agk question. Anvbody whe wants to
disrupt the proceedings of the House and holds the entire House to ransorm,

shouid T tolerate it?

A S TR ST STSHET TEIGY, T TR OO W B T & 2 ufy
T A T B T went A g ) (90 vd =)

ot sremer: v, whm omaw v Y e 2 I(ei 1 =)

#1t arelie HTT ardren: sreer wEEE, TN ot @ #ew ol orer £ (20 v
)

Mr. Speaker: I will not allow anybody to disrupt the proceedings of the
House.

(59 Wy aeta s urel % woft aaw 99 § see 98 o)
Mr. Speaker: Nobody can sit in the well of the House.
Y srfor foasm: stemer wevew,
TN R arse : s AEIeE, A 6 =S Arew verd w1 S5 e e
& a1 foe & arTe §1 e §1 (R v =)
Y teasl 1 P ToR off, g w feHie & v £ 7 (2N U wam)
ot st B« we, et e <, wier O o oI Al € o v v
A Tef AT | 5 WHT I 4RE AT | (TN U9 ) '
it aremer : oy wrge, amae AT 9T AR ¢ o s Tom o 7 wher Ry or
71 e [ oy wgl ¥ Wi, do you remember that?
it e faer : aremy wetes, T umer W oY sl R | (@R W@
) |
o siezter : AT FET W T TN e WEH | This House can not be run by
you. It will be run by me. (Intercuption) No, no, I will not allow, You may

misbehave to any extent but I will not allow. You are disrupting the House,
What will the students think about you? This is a demand from the Member.

What will the students think? They will actually think like this. (interruption)
N st B onoy wElEE, Ay WEY R U WeveR @ ¥ R ue
e A weyay v adege Wt § aw edve ey Wt u) e (I g9 e
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ot aremer | faor Qime, T ond fowell T ¢ 7 ey e e S W
el O A5 ey T BTeE o) goe W we w8 # 7 (2 oF ) g i Fe
= e W E ol wet wew O faw Ay e @ ) (eiN o ) uwl W
s eteet @) Wi & | (R v )

oft sfovet faret ¢ & et o (3T G o) w9 e ST W AR
e W @ forg S Oy B | (3R O @)

=t sremer + &g wRt T T stre gt wR T e ) (9 O 2rau) 98 e
T ofreT I et (eY T8 )

oft afrer frer ;. oiome WEIRY, @79 @ W torde, aw, R, AEGE,
g =y B ot e & Fr Tl W o s v 9 B of wA ol 0l T
£ 13 yad wER W A 8 (TR 79 2R

Mr. Speaker : Mr. Vij are you alright 7 (Interruption) Mr. Vij, are you
alright? Everybody is tatking about your health.

Shri Anil Vij : Speaker Sir, you do not worry about my health.

M. Speaker : No, no, I am worried. Are you alrighl:‘? (interruption). L am
concerned about-you. {Interruption) '

o T AT - STEET MR, ¢ WA ) v T A vA w
et 8 wreren wvr o) ot & ot o e freer et v o ¢l fas T < Tt
v 97 WeT Wt W ¥Gis B W § ) (TR T )

Y TR SOT T 1 BT FETEA, e e FA wet ) e T ¥ 1 (AN O
rEe) e GTEd, W Wed P weeiedd §1 (TR vd v gt g § e
gy W TIee | They are playing non sense. They should be thrown out from
the House. What is their conduct? Is it their conduct? ¥g ®78 wdrer 7l §1

ot aiforet i« o TR WY 175 ﬂ%aﬁ%fﬂﬁ%‘rﬂﬁﬂ’ﬁ%i (=i vd
) '

ofY TR A A e e ST arTe  Puree aes s B @R

Mr. Speaker: Members, T name Mr. Anil Vij. Mr. Vij, you may please
leave the House, I have named you, Waich & Ward Staff please remove Mr. Vij

from the House. (Interruption) Please remove him from the House. {(Interrueption)
He is suspended for the day.

(At this stage Shr Anil Vij alongwith other Members of BIP started
shouting slogans in the House) ‘

(At this stage. Sergeant-at Arms with the help of the Security Staff
removed Shri Anit Vij from the House.)
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o 7T QT WG : WHET [Y, WY SRer wEl & va wrredre e ot A
T T & T A R A GEel O A A% PEAl AR 19 SIS BT I THr AL 8
e @r!

Mr. Speaker : M’rf Majra, he has been named. (Noise and Interraption).

it vy e Ay Wl R, gE 99§ uy s uresr § % v §
fo9e 7 B4 9B STeNT £ (TR U9 =)

wies fermior (s o W) Tl o vy Fie weeaen s ARGy, @9
s FE R i m s s i i e el s @ ¥ (R W

Mr. Speaker : Fverybody please resume yvour seat. Mr. Majra Ji, you are
a veteran parliamentarian and such a suggestion coming from you, is always
welcomed. The House cannot be ransom like this. It can not be turned into
shouting debate. We are here to have healthy discussion on issues those are of
- National as well State importance but until and unless we develop a healthy
debate and generate discussion how will we debate on the important issues in
the House? Is this the way? Yesterday, a National Party 1.e. BIP, held its meeting
to decide whether the party will sport the strike on 23.8.2011 or not? They
decided that the House will not be disrupted because important issues are to be
debated so, if the suggestion in favour of healthy democratic system is coming
from you, I will welcome it but I cannot allow disruption. I am sorry sbout it. The
last sesgion went on without naming anybody by me. Idon't like naming of any
member. 1 know the opposition is very important component of democratic
system particularly so in the House. In the last session, Mr. Ajay Singh Chautala
#lso met very healthy sugpgestion and the IHouse could be run smoothly but if
you apprectate and want to support such behaviour in the House then such a
suggestion coming from. you first must go to the person who is disrupting this
House, Holding the entire proceeding of the House ransom cannot be allowed,
Today, we stated with a very healthy tradition inviting students fromt collepes
particularly girls colleges and also schools to see the proceedings of the House
and they wanted to participate in the system. You also would like to have youth
izt the Parliament as well as in the State Assernblies but with what impression
they will go from the House. Is this the way the public representatives should
behave rather than to have discussion they want to raige noise while sitting in
the well of the House. Even you will not appreciate and your party has not
supported such a movement. Question Hour as sugpgested by the Hon'ble
Parliamentary Affairs Minister is very important component and the times allotted
to the House which has been ruthlessly handled with me by certain Members, So
many Metnbers wanted to ask questions, What should be done? Should you
allow this type of 2 system to go on. People have become press hungry, they just .
want they should come, the name should appeared in the front pages of the press.
If, with that intension they are doing it than certainly I am left with no other
alternative but to name such persor. So L am very sorry about it. [ am sorry before
the entire House for such a situation having arisen but I think there was no other
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alternative with me but in order to run this House name him and ask him to leave
the House.

oY TTTETST FRHRT - RIS e, o wer w7 % SErn g, vare s
afe Wt TEEr e GTeT BT G 9, 78T erey ¥ fw wew w1 R fem
e R Rl ey 1 At ww T St i | et waew o el @ B
T SeT & et UE ST areel TR £ o o arE | Rl e € 9w e €
Tt s g S | e TR, A aned o) wae Rl | (ST OF S)

o wremer . F et oY el <€ ovar (@R 09 OeEm™) | Mr, Abhey Singh,
let me complete and I will allow you to speak. [have never indulged in any kind
of despotic behaviour and I will never do it. But if you want to run this House
and can the House be run like this. Yes, Mr. Abhey Singh Chautala you want to

say something,

ot v Fire devan ; vy wetey, R v & wong off R # R (F
3 o Tl 3wy & wewy §) 75 A S ¥ R S9e! oY 09 TEee & A wer
T off S 1 w9y w9y g w ol 4 6 T wre v #fRw R 4w ¥ oue W W
ar T Tt w21 7 e wrry % H otew gan wft mitat & e afre €
sl amor o W F o0 oo wiodee F sEer WA fF € ek v § e
SRS e o ) ey VIR ¥ | WRET YRR S 9 4 5YY W Wi
wesr foT | TR B T ST ger e ot Ha €, st o ¢ Reae | e
W @] e © i & sy T e vl |

Mr. Speaker: They have to give assurance to the House that they will
iisten to the Chair and not shout slogans,

oft s R ieren « erg ST SR YR BT | BY T @ S0 95w
=1 5w & ged oF w vEe e T 7 (3R O arar)

Mr. Speaker : Mr. Abhey Singh Chautala 2 very valuable suggestion has
come from you that first the Question Hour should have been allowed to go on.

WY U G A0 o Wi envnym 2§ £ Y St Profees @ w0 (R W
CiERIG))

oY TTRITE WISTRL ;B MEIEd, BN 9wy U9 ol | (TR U9 )

Af) S1emer ¢ 2y T ST IReY fT B s Y HEI iF § SR T R
£ I will certainly consider and Mr. Abhey Singh Chautala 1 will talk to them in
my Chamber soparately. ¥You call them to my Chamber I want an assurance

because T want to tell this House. I mean to say that sometimes things which are
described. (Noise & Interruption)

Mr. Speaker ; Hon'ble Members, now, the Question Hour please.
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Bus Depot at Nuh and Palwal

*649. Shri Aftab Ahmed : Will the Chief Minister be pleased to state
whether there is any proposal under consideration of the Government for making
provision for a Haryana Roadways Bus Depot at Nuh and Palwal; if o, the time
by which the provision for the aforesaid depots is [ikely to be made ?

Chief Minister (Shri Bhupinder Singh Hooda) ¢ Yes sir, there is a proposal
for making a depot at Palwal. However there is o proposal for setting up a depot
at Nuh.

The depot at Palwal will be made operational from Q1.05.2012.
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Counstruction of 33 K.V. Power Houses

#*653. Shri Jaghir Singk Malik: Will the Power Minister be pleased to

state :—

(2) whether it i a fact that construction of 33 K.V. Power Houses at
villages 5., Majra and Sarangthal of Tehsil Gohana was to be
completed uptill April, 2011,

(h) if 50, the reasons for delay and atso whether any officials have been
hetd responsible for the said delay; and

(c) the present status of the construction work of the aforesaid Power

- Houses togetherwith the timme by which the said Power Houses are
likely to be completed ?

Power Minigter (Capt. Ajay Singh Yadav) :

{a) No sir. The consteuction of 33 K.V. Power Houses at villages
85.P. Majra and Sarangthal were scheduled to be completed by
16.03.2010 & 28.05.2010 respectively.
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(b) The reasons of delay were problem of “Right of Way™ and on the
part of contractors for which penalty has been deducted. No official
has been found responsible for delay.

(¢} Likely date of completion of both the Power Houses is 15.11.2011.
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Repair of Road

+698. Sh, Mamnu Ram : Wil the PWD (B&R) Minister be pleased to state
whether it is a fact that road from Nilokheri to Taraori via Badshahpur is in 2 bad
condition; if so, the time by which the aforesaid road is likely to be repaived ?

PWD (B&R) Minister Shri Randeep Singh Surjewala : Yes, Sir. Road is
expected to be repaired by March, 2012

However, the name of the road is Nilokheri to Taraori via Badshahipul
and not Badshahpur.

This road consists of two stretches with the following details -

Stretch Length | Cammiageway Remarks
{in km.) {inm)
Nilokheri to Badshahipul 2.00 3.66 Recently transferred
‘ from HSAMEB
Taraori to Badshahipul 3.60 3.66 PWD Road

About the first portion, I want to tell the Hon’ble member that we have
already called the tenders at the cost of Rs.52.80 lacs and this work is expected
to be completed by 31% Mareh, 2012, About the second portion, although it is
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not safe in our opinion and it needs repair. We are examining the issue and it
will cost Rs.76 lacs. The matter is pending with the Government for consideration
and [ do hope we shall be able to grant permission for the second portion.
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Shri Randeep Singh Surjewala: S8ir, the matter iz still pending for
consideration with the Government and this work will be done as expeditiously
as possible.

Nurber of Nattonal Highways
*§71, Shri Bharat Bhushan Batra : Will the P.W.D, (B & R) Minister be
pleased to state -
(2) the number of National Highways passing through the State of
Haryana togetherwith the length thereof;

(1 the time by which the Bawal-Panipat National Highway passing
through Rewari, Jhajjar, Rohtak, Gohana and Panipat is likely to be
commissioned; and

{(¢) the time by which the Rohtak-Bhiwani four lane is likely to be
cornmissioned 7 -
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PWD (B&R) Minister (Shri Randeep Singh Surjewala) :
(2) 14 mimbers National Highways pass through the State of Haryana
having total length of 1457 Kms.

(b) Bawal-Panipat National Highway passing through Reward, Thajjar,
Rohtak, (ohana and Paripat consists of two parts i.¢. Bawal-Thajjar-
Rohtak Section ( ¥ 650 crores) NH-71 and Rohiak-Gohana-Panipat
Section (T 807 crores) NH-71A, Bawal Rohtak Section is Hkely to
be commissioned by 04.11.2013 and Rohtak—Panipat Section by
14.10.2013.

(¢) Rohtak-Bhiwani (¥ 81.74 crores) four lane upto Rohtak Distt,
boundary is likely to be commissioned by 31.03.2012,

o a7t oyor AT e AT, 9 B A UYE B a1 FW L6
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Shri Randeep Singh Surfewalas Sir, the road has already been tendered
and it is under construction. During the course of construction, it is not possible
to answer that. Flowever, if my learned friend wants a specific answer to a specific
query, he can send it to me in writing and 1 will make it sure that it is done.
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Shri Randeep Singh Surjewala: Sir, Although it is a separste question,
but I recollect having answered Shri Abhay Singh Chautala’s question during
the last Session. I also recollect having answered a letter given by him. Sir,
money for this was supposed to come from the Govt. of India. However, for some
reasons it could not materialize. That is why the Chief Minister took a call that
we will provide the money from the State Budget. Chief Minister has gone, laid
the foundation stone. I can assure my lewrned friend that once the foundation
stone is laid by the Chief Minister, the process of tender is already on the way
and we will very soon start construction and hopefully by the next Session he
will not have this grievance at all. ‘
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To Open a Girts High School

*659. Shri Pardeep Chaudhary : Will the Education Minister be pleased
to state whether there is any proposal under eonsideration of the Government to
open & Govt. High School for Girls in Pinjore and Kalka area of Kalka
Constituency; if so, the time by which the aforesaid school is likely to be opened ?

Education Minister (Smt. Geeta Bhukkal Matanhail) : No, Sir,
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fio gap area wherein a new school would require. Hence there is no requirement
for a separate girls’ school in the area. Even culiurally speaking that this area is
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Copstruction of RCC Streets

#4651, Shri Anand Kauvshik : Will the Minister of State for Urban Local
Bodies be pleased to state whether there is any proposal under consideration of
the Government to construct RCC streets in stum areas and in unapproved
eolonies of Faridabad Constituency 7
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Minizter of State for Home (Shri Gopal Kanda) : No, Sir,
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Widening of Dabra Chowk over Bridge, Hisar

*676. Smt. Savitri Jindal : Will the PWD (B&R) Minister be pleased to
state whether it is a fact that there is problem of traffic jam on Dabra Chowk Qver
Bridge, Hisar, if so, whether there is any proposal under consideration of the
Grovernment to widen the aforesaid over-bridge, together with the time by which
the said work of widening of this over-bridge is likely to be commenced 7

PWD (B&R) Minister (Shri Randeep Singh Surjewala) : Yes, Sir. There
is a problem of traffic jam during peak hours on Dabra Chowk Railway Over
Bridge (ROB) Hisar, Feasibility study is being carried out for additional two
lane Railway Over-Bridge (ROB). No time frame can be given as the project is at

the conception stage only.
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Mr. Speaker : Hon'ble Members, the Question hour is started at 02.09

P.M. and almost one hour is over. | would like to take the sense of the House,
Shall 1 continue the Question hour? Is the House ready for that?

Voices : Yes, Yes. :
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Opening of an L. T.1.

#726. Shri Zile Ram Sharma : Will the Industrial Training Minister be
pleased to state whether there is any proposal to open a new ITI in Assandh
town; if g0, the time by which the said LT.L will be opened 7
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Mr. Speaker : Mr. Panwar, this is question hour. (Nose & Interruption)
This is notto be allowed. (Nolse & Interruption) Please resume your seat. Nothing
is to be recorded. (Noise & Interruption) My, panwar, Pleage be seated. Please
don’t spoil the sanetity of the House. I have allowed question hour. (Noise &
Interraption) dare oft, avg o Zhoms. @ TRifiE wae g
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Vacant Posts in Block Development and Panchayat office Badhra

*686. Col. Raghbir Singh : Will the Chief Minister be pleased ot

state —

(a) Whether it is a fact that several posts such as that of Panchayat
Officer, B.D.P.0O., Accountant, 5.0.0., L.E. and Panchayat Secretary
are lying vacant in the Block Development and Panchayat Qfficer in
Badhra; and

(b) If so, the time by which the aforesaid posts are likely to be Nilled up 7
PWD (B&R) Mintster (Shri Randcep Singh Surjewala) :

(2) Yes Sir, Only one post of Sub-Divisional Engineer was laying vacant
for which additional charge has already been given to sub-Divisiona!
Engineer, Loharu on 28.06.2011. Besides, 9 posts of Panchayat
Secretaries are lying vacant.

(b The requisition for vacant posts of Sub-Divisional Engineer is being
sent to the Haryana Public Service Commission shortly. The
requisition for vacant post of Panchayat Secretaries has already been
sent to Haryana Staff Selection Commission. The vacant posts will
be filled-up very soomn.

$ir, [ also want to take this opportunity to point out that in Badhra Block

we have one post of SEPO and it is filled, one post of BDPO and it is filled, one
post of SDE for which additional charge has been given, we have four posts of
Tunior Engineers and all four are filled, one post of Accountant and that is also
filled, We have 23 posts of Panchayat Secretaries oat of which 14 are filled and
9 are vacant, As I have pointed out, a5 soon as recruitments are done, we shall be

able to post all these also.

wrfer T e - st wETEY, TIow o GEEE € ol # weefg e
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Mr. Speaker: Tehsildar is not his domain and as per Minister’s reply
SDO is there.
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Mr. Speaker: You send it to me in writing, T will have a Tehsildar posted
for you.

Total Number of Students in Government Schools
*679. Shri Jai Tirth : Will the Education Minister be pleased to state :—

(a) the total number of students getting education in Government
Schools in the State of Haryaria; and

{t) whether any dress material is being provided to the stedents of the
Government Schools in the State 7

Education Minister (Smt. Geeta Bhakkal Matanhail) :

(a}  The total number of students getting education in Government
Schools in the State of Haryana is 27.33 lakh; and

(b) The State Government is providing financial support for uniforms at
the rate of ¥ 400/- per child in classes 1st to 3th.

Shri Bharat Bhushan Batra : Hon'ble Speaker Sir, my question relates
to the education. The aided school get 73% grant from the Government and
25% share is of the Management. Majority of the managements do not pay the

salary to the staff. I3 TSarE ¥ 49 wae ooy wyud § | w1 oo wrEfe
¢ ! T S SREE B B Tl sk & vt

et ier speer AR w49 o wE V=T oo § ot f gomn e
g 5 Wer 75 wide Te & & o 25 vl § g 5w v €| e Ufes
wpet of TE Tl # TwaEy w T B | wed o it wpe ot @ o v a
T G APT & % weee 7 avw & oed U gerd sl ur St dwsiey oy fen
S| O 8 S SN U &7 9 £, 5 9 Sy BeEr o o

Construction of Pucca Passages

#6388, Shri Raj Pal Bhukhri : Will the Agriculture Minister be pleased
to state whether there is any proposal under consideration of the Government to
make those passages ‘pucca’ which are connecting one village to another and
are measuring four karams in Sadhaura Constituency; if so, the time by which
the aforesaid work of making the passages ‘pucca’ s likely to be completed 7

Agriculture Minister {Sardar Paramvir Singh) : No, Sir,
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Connecting the New Mandi of Julana with Julana Pillukhera Road

+693, Shri Parminder Singh Dhull : Will the Agricubture Minister be
pleased to state whether there is any proposal under consideration of the
Giovernment to connect the New Mandi of Julana with Julana-Pillukhera road; if
50, the time by which the aforesaid road is likely to be connected ?
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Mr. Speaker: It is 2 separate question.
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M, Speaker: I think it will come up tomorrow.
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Mr. Speaker: [ think it will come up tomorrow. Next Question please.

To Empower the Panchayati Raj Institution
#703. Shri Ram P3l Majra : Will the Chief Minister be pleased to
state e

. Whether there i any proposal under consideration of the Government to
empower the Panchayati Raj Institutions in the State; if so, the steps being taken
by the Government in this regard ?

PWD (B&R) Minister (Shri Randeep Singh Surjewala) : Yes sir, a
staternent i5 laid on the table of the House, '

Statement

The following new decisions/steps have recently been teken by the State
Government for empowermment of Panchayati Raj Institutions.

* Now the President, Zila Parishad would be the Chajrman of DRDA and
Deputy Commissioner to be executive Chairman, Sir, its long lasting
step to empower the grass root level institutes.

# All funds/Grants-in-Aid under all the schemes will be transferred directly
to Gils,
* Administrative Approvai for all the works (except HRDE) would be given

by (3Ps, without any capping.

* For works estimated upto ¥ 10 lac, the GP will have the discretion to
either execute the works itself (directly or through a local contraetor) or
entrust the work to the PR Engineering Wing and for works estimated
bayond T 10 lac, the GP shall get the wotk executed through the Panchavati
Raj Engineering Wing. which may get the work executed either
departmentally or through a contractual agency.

# Members of Zila Parishads and Panchayat Samitis shall have the power
Tt inspect the development works i their respective wards.

* To further boost the resources of Panchayats, the Government has
formulated a scheme whereby the Gram Panchayats would facilitate the
recavery of Power bills in the Panchayats and also facilitate regularization
of illegal kundi connections in the villages, In lieu of this, the Gram
Panchayats would be incentivized to the extent of 204 of the enhanced
power bill recovery and T 200/- per new regular connection.
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* In view of the limited resources of incorne and poor financial position of
Panchayat Samitis, it has been decided that a grant to the tune of
¥ 50.00 lacs every year would be given to each Panchayat Samiti, This
for the first time that ay State Government have done 50.

In the wake of activity mapping, the Food & Supply Department has
constituted a Block Level and District Level Vigilance Commiltee to
curb diversion and to ensure fair distribution of PDS items being
distributed through fair price shops under Public Distribution 3ystem.
The Chairman of Panchayat Samiti concerned has been designated as
Chairperson of the Block Level Committee. In the District Level
Committee headed by Deputy Commissioner, two Sarpanches (to be -
nominated by the DC) have also been designated as member of the District
Level Committee. The Rlock Level Committee will monitor fair price
shop in Block and report to the District Level Committee about the
functioning of fair price shop and other related problems.

* In the year 2009, the Public Health & Engineering Department had already
decided that single village one tbe well/single village two tubewells
hased scheme be transferred to PRIs. Under this scheme the department
would pay monthly amount of ¥ 7,000 to Gram Panchayats for a single
village tubewell scheme and T 10,000 for single village two tubewells
scheme. This amount would include payment of salary of staff,
maintenance of wbewell and distribution system, Recently this scheme
has been extended up to single village six tube wells level and to Turther
encourage the PRIs, monthly amount being paid to Gram Panchayats for
operation and maintenance has been enhanced to ¥ 11,000 for one
tubewell to ¥ 33,000 for six tube wells. Function of callection of water
charges from consumers have been devolved upon Gram Panchayats.
The amount so collected by Gram Panchayats can be utilized for repair of
road and maintenance of water supply distribution system. First of its
own kind in this part of the country.

Mr. Speaker ; Hon'ble Minister, is it happening for the first time now?

Shri Randeep Singh Surjewala : Yes Sir, it is for the first time that this
Government has launched such an initiative for devolution of powers and making
that the grass roct level democracy really meaningful. As of now 1893 wbe-
wells have been transferred to the Gram Panchayats by the Public Health
Engineering Department. Sir, Panchayati Raj Institutions have also been
empowered with various activities of allying department alongwith funds and
functionaries, 1 may say Sir, under the HMaryana Panchayati Raj Act, 1994,
Panchayati Raj Institutions have been entrusted with the duties & functions of
all the 29 subjects listed in the 11th Schedule of the Constitution. 3ir, in the
year 1995, by doing activity mapping, State Government had assigned to all the
three tiers of PRIs function of supervision & monitoring of activities of 16
departments namely Development & Panchayats, Food & Supplies, Welfare of
Scheduled Castes & Backward Classes, PW.D. (B&R), Public Health
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Engineering, Social Forestry and Farm Forestry, Women and Child Development,
Rural Department, Agriculture, Animal Husbandry, Power, Social Defence &
Security, Horticulture, Ayurveda, Hducation, Health and Trrigation Departments.
&ir, a decision was also taken to entrust certain functions responsibilities of 12
departments to PRIs with a mechanism of contre! over funciionaries alse. Sir,
again in 2003, a MOU was signed by Hon'ble Union Minister Panchayati Raj,
Government of India with Hon™ble Chief Minister of Haryana for empowerment
of PRIs. Sir, activity mapping document in respect of functions, funds and
functionaries to be devolved upon FRIs was realized on 17, February, 2006 by
this Government in respect of 10 Departinents namely Food & Supplies, Health,
Water Supplics and Sanitation, Social Justice & Empowerment, Trrigation, Animal
Hugbandry, Women & Child Development, Agricolture and Forest. Speaker Sir,
in purswant of activity mapping 5 departments namely Food & Supplies, Social
Tustice & Empawerraent, Women & Child Development, Public Health & Animal
Hushandry Department issued instructions and orders to implement the necessary
duties. Sir, as regards the other departments namely Health, Trrigation, Fovest,
Agriculture and Education Departments action is being taken to ensure
compliance of activity mapping matter has been reviewed with the allying
department from time to time for implementation of activity mapping after the
said meeting. The following departments have already taken these decisions
Food and Civil Supplies, Chairman Panchayat Samiti has been authorized to
record remarks in the ACRs of Inspectors and Sub-Inspectors of the department
for smooth distribution of Articles for PDS. For the first time it has been done.
Speaker Sir, PRIs have been authorized to report on the following two points for
implementation of activity mapping after the said meetings, The following
departments have already taken these decisions,

Food and Supply Department: (i) Chairman, Panchayat Samiti has been
authorized to record the remarks in the ACRs of Inspectors and Sub-Inspectors
of the Department for smooth distribution of articles by FDS. For the first time it
has been done. (if) PRIs have besn authorized to report on the two pointsi—

(a) Whether distribution of food-grains was appropriate within the
jurisdiction of concerned Inspector or Sub-Inspector 7 Sir,
Panchayats can also ask whether the complaints about PDS were
duly attended to by Inspector and Sub-Inspector.

(by If not done, then entries can be made in their ACRs.

Sir, old-age pension, widow pension, handicapped pension and financial
assistance to destitute children are now disbursed to the eligible beneficiaries
through Gram Panchayats in rural areas. (Interruption) Sir, the whole difficulty
is Mr. Majra is not able to understand it, (Intermuption)

Sir, 1 cannot force him to understand it. (Interruption) sTre #ETEw, Y
ey e A AE o7 < o § g erer & O o o 3 A ury & oI w5k |
(s o =y
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now the Question hour is over.
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Provision of Transfarmers to Farmers

#713. Shri Subhash Chaudhary : Witl the Power Minister be pleased ot

 state -—

(a) whether it is fact that 23 K.V. and 63 K.V. transformers  are not
functioning it Palwal Constituency for the last thres to four months
approximately, as either these transformers are burnt or have been
stolen ?

(b i so, the time by which the aforesaid transformers are likely to be
provided ?

Power Minister (Capt, Ajay Singh Yadav) :

(@) Yes, sir. Tt is a fact that some 25 EVA and 63 KVA tranformers in

~ Palwal consdtuency were not functional in the fast three to four
monthe. There were 75 nos. burnt/stolen 25 KVA transformers and
15 nos. burnt/stolen 63 KV A transformers, The delay inreplacement
took pace as the theft of transformers was not anticipated.

(b}  All these burnt and stolen transformers have now been replaced.
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Installation of 16 M.V.A. Transformer

#717, Shri Krishan Lal Panwar : Will the Power Minister be pleased to
state whether there is any proposal under consideration of the Government o
install a separate- 16 M. V. A. ransformer in the 132 K.V, Power House, Madlauda
(Panipat); if so, the time by which the aforesaid transformer is likely o0 be
tngtalicd ?

Power Minister (Capt. Ajay Singh Yadav) : No, Sir,

Laying of Sewerage System

#708. Shri Ashok Arora : Will the Public Health Engineering Minister
be pleased to state whether there is any proposal under consideration of the
Governument to lay down sewerage system in Ekta Vibar Colony, Hargobind
Nagar, PNB. Colony ete. in Kurukshetra {alling under 7-B scheme: if s0, the time
by which the said sewerage system is likely o be laid down ?

Excize & Taxation Minister (Smt. Kiran Chaudhaey) : No Sir. At
present there is no proposal 1o lay the sewerage system in Ekta Vihar Colony,
Hargobind Nagar, PNB Colony ete. in Kurukshetra falling under 7-B scheme,
PNB Colony is not a part of 7-B scheme. However, the survey work for feasibility
of laying the sewerage in the approved colonies is being carried out,

Constroction of Roads

*711. ShriJagdish Nayar : Wil the PWD (B&R) Minister be pleased to
state the time by which the construction work on the road from Ifodal to Khambi
in Hodal Constitnency is likely to be started togetherwith the time by which the
Brij Parikarma road in Hedal Constituency s likely to be constructed ?

- PWD (B&R) Minister (Shri Randeep Singh Surjewala) : Sir, for Hodal
to Khambi Road, tenders are being called and work is expected to start on
ground by 01.01.2012. For Brij Parikarraa road, proposal for repair is under
consideration. ‘

Solid Waste Management Plant at Ambala

*718. Shri Anil Vij : Will the Minister of State for Urban Local Bodies be
pleased to state whethér it is a fact that a solid waste management plant was
installed at Ambala which has not started functioning till today; if so, the reasons
thereof togetherwith the time by which the aforesaid plant is likely to start
functioning ?

Minister of State for Home (Shri Gopal Kanda) : Yes, Sir. However, the
Solid Waste Management Plant at Ambala is functioning.
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Running of Vita/Verka Milk Booth

93. Shri Pardeep Chandbary : Will the Co-operation Minister be pleased

{0 state :
(2)

®

whether runming of a Vita/Verka milk booth in a group housing
socisty amounts to commercial activity; and

the number of group housing societies in Panchkuta in which afore
said milk booths are operating ?

Cooperation Minister (Shri Satpal Sangwan) :

{a)

(b

Yes. Though, it is 2 commercial activity, itis allowed under the Milk
Booth Allotment Policy of the Haryana Diary Federation set up under
the Cooperative Societies Act.

Aforesaid Vita milk booths are operating in three group housing
societies in Panchkula, which are as under :—

I.  Group Housing Society No. 92 (HARCO BANK) Sector 20,
Panchkula.

2. Group Housing Society No. 108, Sector 20, Panchkula,
3. Group Housing Society (Vidhan Sabha), Sector 24, Fanchkula.

Opening of Government College

98. Shri Raj Pal Bhwkhri : Will the Edoucation Minister be pleased to
state whether there 1s any proposal under consideration of the Government ©
open a Govt. College in Sadhaura constituency as there is no Government
Callege; if so, the time by which the sforesaid college is likely to be opened ?

Education Minister (Smt. Geeta Bhukkal Matanhail) - No ., Sir.

" There i$ na proposal under consideration of the Government to open a
Government College in Sadhaura constituency.

To Increase the Capacity of Power House at Kadma

96. Col. Raghbir Singh : Will the Power Minister be pleased to state -

(2)

(b)

whether it is a fact that domestic ay well as tubewell load has increased
considerably in the villages surrounding Kadma Power House; and

if so, whether there is any proposal under consideration of the
Government to ineréase the capacity of the aforesaid Power House
from 33 KVA 10 132 KVA togetherwith the time by which the
aforesaid work of upgrading is likely to be completed ?
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Power Minister {Capt. 'Ajay Singh Yadav) :
() Yes, Sir.

() Thers is no proposal to upgrade the existing 33 KV sub-station
Kadrma to 132 KV level. However, the augmentation of existing
33 KV sub-station Kadma by crhancing capacity from 15MVA
10 20 MV A has been approved. This work is likely to be completed
during FY 2011-12,

Constroction of Roads

100, Master Dharampal Obra : Will the Agriculture Minister be pleased
ty SEALE Dwrm

(a2) whether there is any proposal under consideration of the
Government to metal the 5 K.M. long link road from village Obra of
Behal Block to villaze Barduy Dhira of Block Lobaru via Bardu
New which confirms with the standards of roads to be constructed by
the Department/Haryana State Agricultural Marketing Board; if so,
the time by which the said link road is likely to be metalled; and

(b) the tme by which‘ the 3 K.M. long road from village Paju to village
© Sirsi and from village Paju to Sehar are likely to be metalled ?

Agricultﬁre Minister (Sardar Paramvir Singh) : There is no proposal
to metal thege roads, at the moment,

Renovation of Rest Houses

102. Rao Bahadur Singh : Will the Forest Minister be pleased to state
whether there is any proposal under consideration of the Government to renovate
the Forest Rest House at Golwa (Nangal Chaudhary) and Nagal Mala
(Mahendergarh) if so, the time by which these Rest Houscs are likely to be
renovated ?

Power Minister (Capt. Ajay Singh Yadav) :

(i)  Forest Rest House at Yes, Sir. This Rest House will be made
Golwz (Nangal Chaudhary) Operational by 31st March, 2012,
(i) Forest Rest House at Mo, Sit.

Nangal Mala (Mahendergarh)

To Metal the Roads

167. Shri Mamu Ram : Will the Agriculure Minister be pleased to
Flate -
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(a) whether there is any proposal under consideration of the
Government to metal the following roads te-

1. Gondar to Aungad;
2. Sammali 0 Ramana-Ramani;
3.  Bhaini Kalan to Shyamgarh;
4. Varana to Varani Khalsa; and
(B  if 50, the time by which the aforesaid roads are likely to be metailed ?

Agriculture Minister (Sardar Pacamvir Singh) : A proposal for metalling
the road from Gondar to Aungad s being taken up by Haryana State Agricultural
Marketing Board, Tt is estimated that the work is expected to be completed within
15 months. There is no proposal to metal the rest of the roads marked at 8r. No. 2,
3 and 4 at the moment.

Indira Gandhi Drinking Water Scheme

108. Shri Parminder Singh Dholl : Will the Public Health Engineering
Minister be pleased to state :—

{a) thenumber of villages included under Indira Gandhi Drinking Water
Scheme in district Find;

(b) whether the pipelines of drinking water have been made operaticonal
in all the above satd villages; and

(c) the details of works performed in the different villages for the supply
of drinking water under this scheme ? ‘

Excise & Taxation Minister (Smt. Kiran Choudhary) : |
() 308 villages of district Tind.

(b} The pipelines of drinking water have been made operational in 288
villages and work of operationalization of pipelines in the remaining
20 villages is being taken in hand.

{¢) Drinking water cotinection has been provided alongwith 200 litres
HIVPE tank fitted with a tap and other accessories in 308 villages.
Till date, 51306 water connections have been provided.

Facilities of Sewerage Drinking Water and Eleciricity

117. Smt. Kavita Jain : Will the Chief Minister be pleased to state
whether there is any propasal under consideration of the Government to provide
sewerage, drinking water and electricity facilities to those villages whose land
has been acquired by HUDA for developing sectors; if so, the details of the
facilities likely to be provided to the aforesaid villages ?
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Chief Minister (Shri Bbupinder Singh Hoeda) : Haryana Urban
Developrment Authority has a policy for providing basic services in the villages
falling within the sectors of urban estates. Such services inchide water supply,
Sewerage system, open storm water drainage, concrete roads/pavements, strect
lights at feasible locations and need based social infrastructure such as Primary
Schools, Dispensary buildings, Play grounds, Chopal/Commutity Centres.

In the villages whose land has been acquired for urbanization by Haryana
Urban Development Authority but fall ont-side the urbanization limit, the
mdividual cases are examined on merits of each case,

Relaxation in Normg

94. Shri Pardeep Chaudhary : Will the Education Minister be pleased
to state whether there is any proposal under consideration of the Government to
give relaxation in norms for opening Government schools and upgrading
Government schools in the hilly area of Kalka constitnency ?

Education Minister (Smt. Geeta Bhukkal Matanhail) : No, Sir.

Construction of Bus Stand

99. Shri'Raj Pal Bhukri : Wilt the Chief Minister be pleased to state
whether there is any proposal under consideration of the Goverpment to construct
a Bus Stand in Bilaspur which was upgraded as a Sub-division many years ago;
if so, the time by which the aforesaid Bus Stand is likely to be constructed ¢

Chief Minister ($hri Bhupinder Singh Hooda) : Yes, Sir. The site
proposed by Gram Panchayat S8ahapur, Tehsil Bilaspur was not found suitable
for construction of bus stand at Bilaspur. As soon as a suitable site is located
further action would be taken. Hence it is not possible to indicate any time frame
at thig stage,

Upgradation of Schools

97. Col. Raghubir Singh : Will the Education Minister be pleased to
state the number of schools that have been upgraded in Badhra Assembly
Constituency during the current financial year together with the number of
schools that {ulfill all the requisite conditions for their upgradation alongwith
the time by which the aforesaid schools fulfilling the requisite conditions are
likely to be upgraded ?

Eduncation Minister (Smt. Geeta Bhukkal Matanhail) : Sir, in the current
financial year no school of Badhra constittency has been upgraded. Proposal
for upgradation of one middle school and three high schools were reccived.,
However, none of the schools fulfill the Government norms for school
upgradation. HMence, there is no proposal for upgradation of any school.
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Construction of Reads

101. Master Dharampal Obra : Will the Chief Minister be pleased to
state i—

(a) the time by which the 3 K.M. long link road from village Surpura
Kalan to village Gokulpura of block Behal on which earth work has
been done under MNREGA Scheme is likely o be metalled; and

(i) the time by which the 5 KX.M. long link road from village Surpura
Kalan to Mandholi Katan is likely to be metalled after the completion
of carth work under MNREGA Scheme.

Chief Minister (Shri Bhupinder Singh Hooda) : There is no proposal to
metal these roads, at the morment.

Science Faculty in DAV College

103, Rao Rahadur Singh : Will the Education Minister be pleased to
state the time by which the science faculty in DAV College, Kosli is likely to be
started 7

Education Minister (Smt. Geeta Bhukkal Matanhail) : There is no
proposal 1o start the seience faculty in DAV College, Kosli.

Steps taken for Promaotion of Sports

109, Shri Parminder Singh Dhedl : Will the Minister of State for Sports
& Youth Affairs be pleased to state . —

(#) the steps taken by the State Government to promote and ensure
sports enlture at school, college and university level;

{b) theresuli-orientated policy initiatives taken by the State Government
in promoting and protecting rural games at village/block level;

(¢} the steps taken to improve and maintain sports mfrastructure at
school, college and university level; .

(d} the schemes/steps taken to encourage private/NGO-participation in
iraproving sports facilities and infrastructure together with details
thereot; and

(g) the measures adopted by the State Governtment 1o encourage and aid
the particzpants (those who are unsble to bring any medal) in the
village/block/district/state/national/international tournaments ?

Minister of State for Agriculture (Shri Sukhbir Kataria) : Yes Sir.

{#) The Department of Sports and Youth Affairs, Haryana is developing
sports infrastructure, running coaching centers, nurseries, wings and
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[Shri Sukhbir Kataria ]

(b)

()

&)

115.

academies, awarding schoiarships and cash awards, organizing sports
competitions. There is 3% reservation under sports quota in
admission and Government jobs. Sports & Physical Aptitude Test is
conducted every year to select 3000 players in B-19 years age group
for admission in Nurseries and Academies and award of monthly
scholarships at the rate T 1300 for 8-14 years age group & ¥ 2000 for
15-19 years. The Department is also conducting Yoga training
programmes in schools under Sarv Shiksha Abhiyan.

The Department is implementing Panchayat Yuva Krida Aur Khel
Abhiyan whereby sports infrastructure is being developed, training
centers ate being set up and tournaments are being organized at
Panchayat and Block level. 1238 village and 24 Block PYKEKA
centers have been set up; work in 619 villages and 12 Bilocks are 1o
progress. PYKKA Tournaments for under 16 years players and Mahila
Khe! Utsavs are also being organized every year at Block, Dvstrict
and State level.

1238 PYKRA Centers have been set up in schoot playgrounds; work
on another 619 is in progress. To maintain and operate these Centers,
Krida shrees have been appointed. 168 coaches and 168 groundmen
are being hired on contract to man Rajiv Gapdhi Gramin Khel Parizars
at block level. Fund from MNREGA Scheme is also being utilized to
maintain 235 mini stadiums in villages in the state, There is a
provision in Sports Policy for grant of ¥ 2 crores, | crore and
73 lakhs respectively for State’s Universitics winning overall first,
second or third positions in All India Inter-University Tournaments.

Under Public Private Partnership policy of the Government, sports
stadium and facilities can be developed in partnership with private
entities. Grant-in-aid is given to Youth Clubs to improve sports
facilities in rurai stadinms.

Tie Department provides participation fee, diet, sports kits, gradation
certificate, cash awards and governments jobs for participants at
different levels. It also holds pre-towrnament coaching camps for
participants at District, State and National Eevel,

Preparation of Contingency Plan
Shri Krishan Lal Panwar : Will the Revenue & Disaster

Management Minister be pleased to state ' —

(2)

(b)

whether a contingency plan has been prepared by the State
Government; if so, the date since when the said plan has been
prepared;

if the reply to part(a) above in negative the reasons thereof; and
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()  if the reply to part(a) above in affirmative the districtwise detail of
measures adopted for the relief and rehabilitation under the above
said plan together with the detail of the steps taken and the allocation
of budget during the period frora year 2005 to 2010 7

Revenue Minister (Shri Mahendra Partap Singh) :

{a) & (b) Haryana State Disaster Management Plan is under preparation.
District Disaster Managernent Plans have been prepared in all the
districts cxcept Sirsa, Sonipat and Faridabad. Plans of these three

. districts are uader preparation,

(¢) Relief for affected people due to narural calamities is being given on
the basis of norms fixed by the State and Central Government. The
following budget provision and disbursements were made for grant

of relief - —
St Year Amount Amount dishursed
No. {in [acs)
1. 2005-06 12469.24 3886.90
2. 2006-07 13093.40 3032.28
3. 2007-08 15749.89 3222.22
4. 2008-09 19436.00 5427.07
5. 2009-10 30305.10 11573.72
6. 2010-1) 75432.25 63264.81
Total 166485.58 20507.00

ABotment of Land for Memorial

118. Smt. Kavita Jain : Will the Minister of State for Urban Local

Bodies be pleased to state whether there is any proposal under consideration of

the Government to allot land in Kurukshetra or clsewhere in the State for a

. memorial to be constructed by the Panchnad Mermorial Committee in the memory

of those Punjabis who had lost their lives during the Indian Pakistan Partition in

1947; if o, the acreage of land likely to be allotted for the aforesaid mernorial
togetherwith the place where this land is likely to be allotted ?

Mistister of State for Home (Shri Gopal Kanda) : Mo Sir,

To Improve the Sewerage System

95. Shri Pardeep Chandhary : Will the Public Enginsering Minister be -
pleased to state whether it is fact that sewerage system of Kalka townisnotina
good condition; if 50, the steps taken by the Government to unprove the sewerage
system of the aforesaid town 7
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Excise & Taxation Minister (Smt. Kirap Chandhary) : No Sir. The
alteady commissigned sewerage system of the town is in a good condition and
running stoothly. However, the sewerage systern laid in Lower Kurari and Azad
Nagar arca is to be made functional by construction of disposal work after
arranging suitable land from Municipal Committee, Kalka.

Construction of PWD Rest House

104, Rao Bahadur Singh : Will the PWD (B&R) Minister be pleased to
state whether there is any proposal under consideration of the Government to
construct a PWD Rest House in Kosli; if so, the time by which the aforesaid Rest
House is likely to be constructed 7

PWD (B&R) Minister (Shri Randeep Singh Surjewala) : No Sir.

Shrinking Wild Life

110, ShriParminder Singh Dhull . Will the Forest Minister be pleased
to state :

(2} the action plan of the State Government to tackle the shrinking Wild
Life in Haryana;

(b} the current status with respect to the existing Wild Life sancruaries
in the State;

{) the spectal privileges granted by the State Government to the Wild
Life sanctuaries and National Parks;

{d) the steps taken by the State Government to protect Birbaraban in
Jind; ‘

{e) the total loss to Wild Life and revenue of the Sultanpur National
Park due to stoppage of water supply last summer (2010) together
with the names of those who were held accouniable for the abovesaid
loss alongwith the future action plan of the Government to ensure
timely availability of water to the Park; and

()  the action plan of the State Govermment to protect the Wild Life
including birds in the now-dried wetlands of Basai near Gurgaon ?

Power Minister (Capt. Ajay Singh Yadav) :

(a) & (b) The action plan to tackle the shrinking Wild Life in Haryana
State includes upkeep of 2 National Parks, § Wild Life Sancmaries,
2 Conservation Reserves, 3 Mini Zoos, | Deer Park, Conservation
Breeding Centre of Pheasant, Crocodile, Vulture; Chinkara/peafowl],
Elephant Rehabilitation & Rescue Centre. The Wild Life and its
habitat are being protécted and managed under the Wild Life
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{d)
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(Protection} Act, 1972 with the involvement of local people. The
staff has been provided with arms, wireless sets, vehicles ete. to
protect Wild Life from poaching. One snitfer dog, specially trained
in detecting the wildlife crime, is helpful. Check posts have been
established zt different sensitive points. The National Parks and Wild
Life Sanctuaries in Hatyana are well demarcated and managed ag per
Wild Life Act. The water bodies at different places within sanctuaries
have been created to provide water to wild apimals in lean season.

There is no special privileges granted by the State Government as
the Navonal Parks and sanctuaries are managed under the statute
enacted by the Central Governmerit.

Birbaraban Jind has been declared as Congervation Reserve under
the Wild Life (Protection) Act, 1972, It is protected under Wild Life
Act as well as Indian Farest Act, 1927,

In Sultanpor National Park, no 1oss to Wild Life and revenue occurred
during the summer (2010). The drying of Sultanpur wetland during
summer is a natural phepomenon and part of habitat management in
bird sanctuaries. Water comes naturatly in National Park in rainy
season. Sometimes, it is supplemented by canal water,

Basal area is not the Wild Life sanctuary. However, any damage to
wild animals in this area is dealt as per provisions of Wild Life
{Protection) Act, 1972,

Repair of Roads

116. Shri Krishan Lal Panwar : Will the PWD (B&R) Minister be
pleased to state -

(a)

(b)

whether there is any proposal under consideration of the Government
to repair the following roads =

1. from village Madiauda, district Panipat to Shera;

2. from village Khandra (Panipat) to Dharamgarh via Baljatan
(Panipat);

3, from village Israna to Bhaupur via Karad (Panipar)
4. from village Istans to Ahar via Khalila Majra (Panipat)

5. from village Urlana Kalan (Panipat) 1o Main Asandh road via
Dariya Pur; and

6 tfrom village Badar (Panipat) to Kalkha (Panipat): and

if 50, the time by which the above said roads are likely to be repaired ?
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PWD (B&R) Minister (Shri Randeep Singh Surjewala) : Road wise

teply for part (a) & (b) is as under -—

Sr. Purt of the
No. road

Expected date
of repair

Belongs to Reply

1. SHingle stretch Recently trans-  Yes, Sir. The proposal is No time frame

ferred from wnder consideration cat be given
HEAMB at this stege.
2. (i) Khandm to PWD Sir, work of improvement/ 31.03.2012
Raljatan repair stands allotted under
PMGSY Phase-TX scheme.
(i) Baljatan to HSAME 8ir, work of improvement/ 30.11.2011
Dharamgash repair is in progress under
PMGSY Phase.IX scheme.
3. Single stretch PWD Sir, work of improvement/ 31.03.2012
repair is in progress under
PMGSY Phase-IX sehetne.
4. {i) Istana to PWD Sir, work of special repair 31.12.201!
Pardhana recently allotied to contr-
actual agency
(i) Pardhana to PWD Mo, Sie. there is #o such No time frame
Ahar vig propasal at present. can be fized.
Khalika Majra
5. Single stretch PWD Sir, work of improvement/ 31.03.2012
repair is in progress under
PMGSY Phase-TX scheme.
Recently trans-  Yes, 5ir. Tendering Process 31.03.2012

G.  Single stretch
: ferred from taken in hand.

H3AMD

To Fill the Pond

105. Rao Bahadur Singh : Will the Irigation Minister be pleased 10
state whether there is any proposal under consideration of the Government to {ill
the pond-at Gamri (village Nehru Nagar) block Nahar-Kosli with canal water; if
s0, the time by which the aforesaid pond is likely to be filled up ?

Finance Minister (Sardar Harmohinder Singh Chattha) : Irrigation
Department has policy to allocate water on demand for filling up of ponds.
Actual filling up and arrangement of water course/pipeline is done by village
Panchayat. Gamari village pond can be filled up from Sureli distributary which
has availability of water in its tuen, Tt is the Gram Panchayat which needs to take
further necessary action in the matter,

License to Doctor for Private Practice
111. Shri Parminder Singh Dhull : Will the Health Minister be pleased
to state -—

(&) the policy guidelines followed by the State Government while
granting license to 2 doctor for private practice; togetherwith the
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monitoring process to ensure strict compliance by a doctor/private
practitionet/private clinic to the guidelines set by the Government;

when was the last audit conducted by the concerned authorities in
JTind district to inspect and easure compliance by the private
practitioners/clinics to the aforesaid guidelines togetherwith the
outcome thereof; and

whether there exists a policy under which it js made compulsory/
mandatory for private female surgical/maternity hospitals to appoint
qualified female attendants/nurses of staff only; If so, the details of
the policy and punitive action suggested against defaulters ?

Health Minister (Rao Narender Singh) ;

@

(b
(©)

Sir, there is no policy or guidelines under which private doctors
have to take license for practice or opening clinics.

Question does not arise.
No Sir.

To Develop Sonepat as Mega City

120. Smt Kavita Jain : Will the Minister of State for Urban Local
Bodies be pleased 10 state .—

(2)

(b)

whether there is any proposal under consideration of the Government
to develop Sonepat city as a Mega city; if so, the development works
kely to be undertaken for the aforesaid purpose; and

whether any approval hag been given by the Central Government for

the aforesaid purposal; if so, the amount released by the Ceniral
Government for the said purpose ?

Minister of State for Home (Shri (vopal Kanda) :
{a) & (b) No Sir.

Ve
(%) sreel g
(i) woraferdt & <Al & g

Mr. Speaker: Hon'ble Members, under Rule 13(1) of the Rules of
Procedure and Conduct of Business in the Haryana Legislative Assembly,
1 nominate the following members to serve on the panel of Chairpersons:-

L.

2.
3.
4

Prof. Sampat Singh, MLL.A.

Shri Anand Singh Dangi, M.L.A.
Shri Ram Pal Majra, M1 A,
Smt, Kavita Jain, MLLAL
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(i) srafEfy & ddu 3§ o
Mr. Speaker : Hon’ble Members, I have received an intimation from
O.P. Jain, Hon'ble ML A dated 19th August, 2011 which reads as under—
“It is requested that my wife is in a critical position and she is admitted in
PGT Chandigarh in ICUT and is on ventilator, therefore, it will not be

possible for me to attend the Vidhan Sabha Session commencing from
19th August, 2011.7

1t is the pleasure of the House that the leave is allowed ?
. Vaiees : Yes Sir.
Mr. Speaker : The Leave is granted.
(The leave was granted. ).

My, Speaker : Hon'ble Members, I have received an intimation from Rao
Babadur Singh Ji, Hon'ble MLA dated 19th August, 2011 which reads as under—

“With due respect, it is submitted that due to scme unavoidable
circumstances, I will not be able to attend the sittings of the Haryana
Vidhan Sabha on 23rd and 24th Avgust, 2011."

It is the pleasure of the HMouse that the leave is allowed ?
Voices : Yes Sir.
Mr. Speaker : The Leave is granted.

(The leave was granted. ).

(@) wfm g wsaue B anHia B e e |
Mr. Speaker : Now, the Secretary will make an announcement.
wit ; wrgey, § @y U@ 91 Som A REvw o skan e e A
arrd wrd, 2011 4 gy @y # wRE Ry 3 von R o TR Agiew % orgafty &
&, ore e W WO g —
1.  The Haryana Legislative Assembly (Allowances and Pension of
Members) Amendment Bill, 201 1.
2. The Haryana Legislative Assembly Speaker’s and Deputy Speaker's
Salaries and Alowances (Amendment) Bill, 2011,

3. The Haryana Salaries and Allowances of Ministers (Amendment)
Bill, 2011,

The Punjab Land Revenne (Haryana Amendment) Bill, 2011

The Haryana Fiscal Responsibility and Budget Management
(Amendment) Bill, 2011,

The Haryana Municipal Corporation (Amendment) Bill, 201 1.
The Haryanz Contingency Fund (Amendment) Bill, 2011,
The Haryana Appropriation (No. 2) Bill, 2011,

The Haryana Appropriation (No. 1) Bill, 2011,

no

oo o=
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10. The Punjab Excise (Flaryana Amendment) Bill, 2011,

1t. ThePunjab New Capital (Periphery) Control (Haryana Amendment)
Bill, 2011

faorig vearser® wAE & vedh Ruid et Fe

Mr. Speaker : Hon’ble Members, now, [ report the time table of vartous
business fixed by the Business Advisory Commmittes,

The Committec met at 11.00 A M. on Friday, the 19th August, 2011 n
the Chamber of the Hon'ble Speaker.

The Committee recommends that unless the Speaker otherwise direcis,
the Assembly whilst in Session, shall meet on Friday, the 19th August, 2011 at
2.00 P.M. and adjourn after conclusion of Obituary References. The Business
entered in the List of Business for 19th August, 2011 will be taken up on
23rd August, 2011 besides other Business for the day.

On Tuesday, the 23rd August, 2011 the Assembly shall meetat 2.00 .M,
and adjourn at .30 P.M. without question being put.

On Wednesday, 24th Auagust, 2011, the Assembly shall meet at 10.00
AM. amd adjourn afier the conclusion of the Business entered in the List of
Business for the day.

The Committes, after some discussion, further recommends that the
Business on the 19th, 23rd and 24th August, 2011 be ransacted by the Sabha as
fotlows -—

Friday, the 19th August, 2011 Obitvary References.

(2.00 P.M.)

Saturday, the 20th Augost, 2011 HOLIDAY

Sunday, the 21st August, 2011 HOLIDAY

Monday, the 22nd August, 2011  HOLIDAY

Tuesday, 23rd Angust, 2011 1. Question Hour.

(2.00 P.M.) 2. Presentation and adoption of First Report
‘ of the Business Advisory Committes,

3. Papers to be laid/re-laid on the Table of
the House.

4. Presentation of Four Preliminary Reports
of the Committee of Privileges and
extension of time for presentation of the
final reports thereon.

5. Presentation, Discusston and Voting on
the Excess Demands Over Grants and
Appropriations for the years 2005-2006,
2006-2007 and 2007-2008,

6. (i) Presentation of Supplementary
Estimates (First Instalment) for the year



(2342 it faams wwy [23 3T, 2011

[ o7 arem |
‘ 2011-2012 and the report of the Estimates
Cormmittee thereon.
(ii) Diseussion and Voting on
Supplementary Estimates (First
Instalment) for the year 2011-12.
7. Legislative Business.
‘Wednesday, the 24th August, 2011 1. Question Hour.
(10,00 AM.) 2. Motion under Rule-15 regarding Non-

stop Sitting.

3. Motion under Rule-16 regarding
adjournment of the Sabha sinc-die,

4. Papers to be laid, if any.

5. The Haryana Appropriation Biil, 2011 in
respect of Excess Demands Over (Grants
and Appropriations for the year 2005-06,
2006-07 and 2007-08.

. The Haryana Appropriation Bill, 2011 in
respect of Supplementary Estimates (First
Ingtalment) for the year 2011-12.

7. Legislative Business,

8. Any other Business.

Mr. Speaker : Now, the Parliamentary Affairs Minister will move that
this House agress with the recommendations contained in the First Report of the
Business Advisory Committee. ‘

P.W.D. (B&R) Mimister {(Shri Randeep Singh Surjewala) : Sir, I beg to
MOV

That this House agrees with the recommendations contained in the

First Report of the Busines-s Advisory Committee.

Mr, Speaker ; I will allow you Mr. Majra. If you want to have a discussion
on Business Advisory Committee Report, some body should have come forward.
Nobody came forward from your party. (interruption) Alright, since first
Mr. Krishan Pal Gujjar was present, I will allow him first and then you will come,
(interruption) Because he was present. You will also come one after the another.

W B A% & F B B Ig8 HE

Mr. Speaker : I will allow you Mr. Majra but after Mr. Gurjar.

oft Ty wrer W : wfte ww, ¥ T wew ween § sy g o 77 wie-en
aq%mw@amww?l (fares)
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Mr, Speaker : Mr. Gurjar, T allow you to speak.

aﬁ@wmqﬁk:zﬁmw,ﬁm@mﬁmﬁwﬁmmmﬁw
SRR vl i firs AT i e S e femr T ¥ angd FEsw E T
G-rra‘o"a@aﬁﬁmmwmwwﬁaﬁwmm@ﬁwﬁmﬁwﬁw
# wyfery A eoW O frdre & i ey TR R EET W O A BT AN w
s 9 e g ST wre F At g ferar W |

Mr. Speaker : Mr. Gurjar T do not think that being a leader of the party
you have control on him. He does not listen to you.

sﬁgmmmﬁv:ﬁﬁww,wﬁfrﬁ‘ﬁmﬁw%wmﬁﬁﬁwwm
3 s wad) WE % el wawE WY ued A ugEt & wiifE @ Tres ¥ oy v
37 # 8f% as a party president T9 ¥1GH ¥ Ak ¥ 4 e §1 ¥, T A # T
wqmng%&mw#ﬁ?ﬁwmgmﬁmvﬁammﬁiﬁ@t

ot arewrer ¢ o O o, ST R A 0l s § glery W sl @R
T =MET | In the House you are the {eader T wiwr # gt Jofrde € buthe will
not listen to you. .

it gt rer ol : fiER TR, RO % orT A e Tl 0¥ o A
S T = A Ter S f Ee W aree drer § wEm § e A A
e,rrcr@'rjﬁ:W'@'%Wﬁ%gﬂﬁmwﬁmﬁ%ﬁww‘wwwﬁmﬂ
Tt g ST fonelt ey gy B 2y o e argER A ad ot et 21
‘ mmmamW%'ﬁmmﬁéwﬁ%ﬁmwﬁw-{ﬁﬁ
e ' ' .

Mk, Speaker ; You please talk to him. e

ot g v Tpee ; wie W, ¥ I TR e 9 et wA b

oft srsat 1 A waEw St ot Y v &

ofY g T TR ; WET T, N9 GF GO §H P! T AT

M. Speaker : Mr, Gurjar, first T am sorry with your observation that T did
not warn him. This is iotally wrong. % 9%& %8 % @ € 9 I wamn you.

wearEt (o s e g - wliwe W, Fer o ST SR & S A TR R
qﬁvﬁmﬁ‘wﬁn‘m‘%&rﬁm“ﬁmwﬁﬁw;wwm‘rmmﬂ@%%{aﬁw%
e el £ '

wivep Fermtoy (urerst v ) Wit () <oty e gRstaren) © oreTET WETRY, BR
& w7 ared £ Fr ey ofe < s B g WieR el gy o s fae
T arew o forar o |

sftwwqwh:wdﬁwm,sﬂﬁwﬁaﬁaﬁ“ﬂﬁmﬁ%ﬂmg‘aﬁﬁ%ﬁ
arr # 9 e % A o Sud e A weea of & o § 5ud fay 9 a5
Hyd TS YT § WY Seme o, a7 o oft e arftre e o € ot F smoen
EET W HRETE T |



{2)44 Fi fRuT wr . [23 srmed, 2011

Mr. Speaker : Mr. Gujjar, am I having an assurance % & g% @
TR w1 feve 9df e 7

e e el ;S W, T, A wre @ WnfE 3 e frave
T R o= ot IS A e B ) 4w dieaitie T § @ wi

4} sreet @ O W), W9 ow srow avw § 99 g @il w8 fdeh fin
A1 a1 [ aore sroe A A e v el o, el o oAt el e,
T A wefiyere & WS dre e S o) gre o wfifeew o el off wer
Ry T Sty o § e arow ge @ fedie O B AR § el v wer!
T AT 5 9 G ML & e £7 I AT T 3% W4T o gt &7

At e are e gy, # et 5 A TR dwea § I M g
F& | (TR T rae)

Mr, Speaker : OK. M. Gujjar, please give me some time o decide.
(Interruption) Hon'ble Mr. Guzjjar, let me think. Let me first hear Mr, Majra and
in the meanwhile 1 will think alse as suggestion come from the Leader of the
House a5 well as from the Parliamentary Affairs Minister. You are also a very
Hon'ble Member of this august House before you came in Mr. Majra apd
Mr. Abhay Chautala have also come out with this suggestion but nobody couldn’t
assure me that the business of the House will not be distupted. Since, as President

of the Party you are assuring me. I am taking your words and T also thinking
about it. I just need two minutes to think about it. Mr. Majra, please speak.

EEEL Q'sarévrﬁ &8 H ugel ﬁtﬁé U AT (YA
oft ¥ grer wrern el we, dw A o o wee o yeOR ¥ Raems
g 96 T # e o et e & e ve Soaemeer v &1 (e
My Speaker : Mr. Majra, please first speak on the motion of Business
Advisory Committee. (Interruption)
Mr. Speaker: Motion moved-——
That this House agrees with the recommendations contained in
the first Report of the Business Advisory Committee.
Mr. Speaker : Question is—
That this House agrees with the recommendations contained in
the first Report of the Business Advisory Committee,

The motion was carried

(% aa 3feem Avd diwed & wift wow & o an &Y el s wi 1)
[ET H A U¥ & 7/ §F W Y S =
Mr, Speaker ; Now, the Parliamentary Affairs Minister will lay/re-lay
papers on the Table of the House,

P.W.D. (B&R) Minister (Shri Randeep Singh Surjewala) : Sir, I'beg to
lay on the Table of the House—

e

[h
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‘The Haryana Legislative Assembly (Salary, Allowances and Pension of

Members) Amendment Ordinance, 2011 (Haryana Ordinance No. 3

of 2011).

The Haryana Ceiling on Land Holdings {(Amendment) Ordinance, 2011

(Haryana Ordipance No.4 of 2011).

The Haryana School Teachers Selection Board Ordinance, 2011 {(Haryana

Ordinance No. 3 of 2011).

P.W.D. (B&R) Minister (Shri Randeep Singh Surjewala) : Sir, Ibeg to
relay on the Tabie of the House—

The Personnel Department Notification No. G.8.R. 25/Const./Art. 320/

2010, dated the 29th October, 2010 regarding amendment in Haryana

Public Service Commission (Limitation of Functions) Regulations, 1973,
as required under Article 320(3) of the Constitution of india.

The Personne] Department Notification No. G.8.R. 26/Const/Art.
320/2010, dated the 13th December, 2010 regarding amendment in
Haryana Public Service Commission (Limitation of Functions)

Regulations, 1973, as required under Article 320(5) of the Constitution
of Tndia.

P.W.D. (B&R) Minister (Shri Randeep Singh Surjewala) : Sir, [ also beg
to tay on the Table of the House-

“The Personnel Department Notification No. (1.5.1, 4/Const/ Art, 320/2011,
dated the 13th April, 2011 regarding amendment in Haryana Public
Service Commission (Limitation of Functions) Regulations, 1993, as
required under Article 320(5) of the Constitution of India.

The Ceneral Administration Department Notification No. §.0. 47/H.A. 3/
1070/Ss. 8 and 9/2011 dated the 2od June, 2011 regarding amendment in
'Haryana Ministers Allowances Rule, 1972, as required under section 3(2)
of the Haryana Salaries and Allowances of Ministers Act, 1970.

The Haryana Electricity Regalatory Commission Notification regarding
Regulation No. HERC/23/2010, dated the 3rd Bebruary, 2011, as required
under section 182 of the Electricity Act, 2003.

The Annual Report of Haryana State Pollution Conirol Board for the year
2006-2007, as required under scction 39(2) of Water (Prevention and
Comntrol of Pollution) Act, 1974,

The Annual Report of Haryana Police Housing Corporation Limited for
the year 2007-2008, as required under section 619-A (3) (b) of the
Companies Act, 1956.

“The Annual Statement of Accounts of Housing Board, Haryana for the
year 2008-2009, as required under section 19-A(3) of the Comptrolict
and Auditor General’s (Puties, Powers and Conditions of Service)
Act, 1971,

The Grant Utilization Certificate and Audit Report of Chaudhary Charan
Singh Haryana Agricultural University Hisar for the year 2005-2006, a3
required under section 34(3) of the Haryana and Punjab Agricultural
Pniversities Act, 1970.
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§ 40 vordly g geetarE | :
The Anncal Report of Haryana Eleciricity Regulatory Commission for
the year 2009-2010, as required under sections 104 (4) and 105(2) of the
Electricity Act, 2003

N AEN Whed

of} T T e WY, T 9 S 4 OF U6 YouiegE (8 3,
T Tafers q9 ST o fire &1 e < e & 9w o gen & e s
TAfY RewpraTes fF W & it w9 eiead We W 15 75T @ Feliems Aeg
2t oy | wrg ol o E v fam o # ot 15 12 o s famr W o g
T Tt Tt qUS Hrelor 7R 9 fvam & e wa 174 F forn gen & fr e
U THites W gEnn W UHT § OWR] 9E T giek-ger WY uR ey
T, I5. Q6. O% et & werne wilky fear or @9 gue wm-ar 15 & e e
frar ot | wafire or © O TEE @ TF § ST 59 W9 ATGUS B 96
T W fog wH Rofs oo =g, &8 smad 28 w31 oo B eafes
e off fp ) T o Aiifen 2oy andeel wr Sery wwdty s oy o) gy e o
T AR o7 fop o wewr e wrs ainfie weew , ur wid wras wad ardy &, e
e Wehe | WOE A G Ager Sres Her ey Off % & v udwr 9 F o
B ool &1 T i STerETT % R G Tl s et o e ¥ ) (uite o e

- Mur. Speaker: We will take care your suggestions. (Noises & Interruption).

o TR TSI ¢ WY, AT S worrd e widee ww srerd Ry &, 9w v
fiFT @Y | oTTY W9 TG 2, W 5 B e TRl w9 871 98 uees # 6w
TS W faeTae! i gt are wER @ ¥F T | (R 19 wae)

ot areites PR SRTST : WEAR WEIGH, W Tet-vel W g ¥ e
arard ward vt | wEl W awe aRef B A et o we dowrr 2 7 (e ud
)

(59 WY 515 e wtees & Wil wew e gl e we w o e
FE )

J5%H B WIH
off IYAUTE WS GEETTTY gT w7 | (T U )
roves (sl e ) @ R, 3 oy ) OB o 9 R TR ™ veEw
T W AT e 7 (A0 U )
Mr. Speaker : I do not like this. I am standing. As per rule w1 # wgr & 1
e Ao gy | W o fwse 8T Don’t worry Mr, Ajay Chautala, we

will have discussion o corruption issue. (Noises & Interruption) T8 A A
frgyee &, wE 9w smed FEET &1 We will have discussion on corruption.
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o e : st WEE, e AR % wE ver ¥ i erael A g wme A
S AT SR | w At & o feel ot oft e et i s |
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oft anyg Fie dreren : oo wary T Ad g v §1 (AN O wheT)

(ﬁmﬁmwwmﬁwﬁmwﬂﬁwﬁmwmww
T G AT TR G )

oft apeet « amg G el A R g | sy AT qIe W At st 7
TTeT B | (2R O eree) and sl el wx &S [ Nothing is to be recorded.

dft g (Fee ¢t T '

dmeft e wew < " " * (IR OO SeeT) ”
T6.00 79 | #i sreger: AT A, @ Sl s e T S (2 e )
waﬁmq%mmﬁl(ﬁﬂwﬂmw)Wﬁaﬁw%ﬁaﬁﬁwa’wﬂ%l(ﬂﬁ?
ﬂﬁimﬂmﬂ):ammﬁﬁm'wwwﬁmﬁﬁwwm@wqnt%;wrcﬁm
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2 ovan st ¥ ofie 7 € Rl s e oF sEm) Tadjourn the House for
10 minutes. .

(The Sabha then adjourned at 04,05 P.M. and reassembled at
04.15 P.M.)

(i} daep w1 T
Mr. Speaker : Dr. Raguhvir Singh Kadian, please /( Noise & Interruption)

(wwaﬁmﬁmmﬁﬁiwﬂwmﬂﬁ
¥o1 W BT AT FI )

M. Speaker : Hon’ble Members, please go back to your seats. Nothing
is to be recorded. (Tnterruption) # sirg Tt =% @ G AIfF snft anq el et
e d | (e o mEr) e da, wite o Sl (AR gE wEar)
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Mr. Speaker: Mr. Arora, I have not allowed you, so nothing is to be
recorded. (Interruption) Pleagse go back to your seats. Hon’ble Leader of
Opposition wants to say something and you are standing, please go back to vour
seats. ersr o, i, ver fve & e weit sites 49 = eoetaroet et o
EIREY
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ifs an assurance of the Chair 7 3T &Y FEme omd # 9 o ==l =% 47| (@R o
)

it Fopmfor s} (v wrem i) Wi (o) vondr Rie eotaren ) ; s AR,
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Tt ) e o € durd ¥ | AR WET B A S, BT SRR, T
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oft a7y : wa A TF Taorte g 8 ord i are wEt off 81 e
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=il
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v wEyT) ame w0 Wel ©) wigd | The Chair can not be forced. (=T 1 am
issuing you & warning, please go back to your seats.
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Mr. Speaker: Nothing is to be recorded. SREE a9 I %5 fF [ have not
wamed you, # sT0@! T € T §, please go back to your seats. I am warning
you go back to your seats. ¥ s fredee aw Ty £ 5 ey ot el oy wndd
T am warning you ($1¥ ¢8 =raar) &0 S SIS 9 09 WEC ] am warning
you, & anoer o B 81 § o & il F) 9 @9 1 R (T 0 )

¥ et B o I A S wfeT ame use e et wiel w omd i #
TETAN & T2 TN ra9 A (eame Heare | { warn you. (S U9 S0a6m) ST 3=t
Wl W W, WO g U939 Wew W (SUe e wew BN | (SN TF mee)
AT R, TSR % R U 59 969 989 e g | g ' 3 W
W, weraR § SUT e 959 Seae | (TR UF weET) Nothing is to be
recorded.

B Gl R o | LA A 1)

st areer ; e wl el st Eil W S| W F R W 989 SR
w1 warh you. (interruption) Please go to your seat, S8 X # 300! a9
T TF E ST A AL a1 T2} A v B | (AN 1F e o srew 15 e w
foTg o e o # |

{'I'e Sabha then adjourned at 4.28 P.M. and re-asseanbled at 4,43 P.M,)

Tew B Fere/Aes B M
Mr. Speaker: Hon'ble Members please go back to your seats. 3114 Hg+!
efyerss ww rdd | sren aer g SRl You cannot force me. 3T 48 W @ T
E, 3 fopul & Sree o e e sy s el we sl (e g wrEer)
o} afrrursTe <eran seoe AEIRY, 39 9 W e 9 @ieT

(g wwg g¥a & af A gewr i Rl srerelt gor ol & va W
e Srod ot o W ST W W W AT @S 6 ) (SIR 08 ere)

Mr., Speaker : Hon'ble Members, go back to your seais. (Interruption)
Now, the Parliamentary Affairs Minister will move a motion,
Parliamentary Affairs Minister (Shri Randeep Singh Surjewala): Sir, 1
beg to move-
That Sarvshri Abhey Singh Chautata, Ajay Singh Chautala, Ashok
Kashyap, Ashok Kumar Arora, Bishan Lal, Dharam Pal (Loharu), Dilbag
Singh, Ganga Ram, Gian Chand Oadh, Hari Chand Middha, Jagdish Nayar,
¥ali Ram Patwari, Kriskan Lal Panwar, Krishan Lal, Mamu Ram,
Mohammed flyas, Narender Sangwan, Naseem Ahmed, Om Prakash
Chautala, Pardeep Chaudhary, Parminder Singh Dhull, Prithi Singh,
Phool Singh, Raghbir Singh (Badhra), Rajbir Singh Brara, Rameshwar
Dayal, Ram Pal Majra, Smt. Saroj, Sher Singh Barshami, Subhash

* R & e Rere e fear
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Chaudhary and Charanjit Singh, ML As be suspended from the service of

this Flouse for their misconduet, most irresponsible behavior, unbecorning

of the member of this august House and their grossly. disorderly conduct
in the House for the remainder of the present Session.

M. Speaker : Motion moved-

That Sarvshri Abhey Singh Chautala, Ajay Singh Chautala, Ashok
Kashyap. Ashok Kurnar Arora, Bishan Lal, Dharam Pal (Loharu),
Dilbag Singh, Ganga Ram, Gian Chand Qadh, Hari Chand Middha,
Tapdish Nayar, Kali Ram Patwari, Krighan Lal Panwar, Krishan
Lal, Mamu Ram, Mohamad Ilyas, Narender Sangwan, Naseem
Ahmed, Om Prakash Chautala, Pardeep Chaudhary, Farminder
Singh Dhulf, Prithi Singh, Phool Singh, Raghbir Singh (Badhra),
Rajbir Singh Brara, Rameshwar Dayal, Ram Pal Majra, Smt. Saroj,
Sher Singh Barshami, Subhash Chaudhary and Charanjit Singh,
MLAs be suspended from the service of this House for their
misconduct, most imesponsible behavior, unbecoming of the
member of this angust House and their grosaly, disorderly conduct
in the House for the remainder of the present Session,

Mr. Speaker : Question is-

‘That Sarvshri Abhey Singh Chautala, Ajay Singh Chautala, Ashok
Kashyap, Ashok Kumar Arora, Bishan Lal, Dharam Pal (Loharu),

Dilbag Singh, Ganga Ram, Gian Chand Oadh, Hari Chand Middha,
Iagdish Nayar, Kali Ram Patwari, Krishan Lal Panwar, Krishan
1.2}, Marnu Ram, Mohammed Ilyas, Narender Sangwan, Nascemn
Ahred, Om Prakash Chautala, Pardeep Chaudhary, Parminder
Singh Dhull, Prithi Singh, Phod Singh, Raghbir Singh (Badhra),
Rajbir Singh Brara, Rameshwar Dayal, Rampal Majra, Smt. Saroj,
Sher Singh Barshami, Subhash Chaudhary and Charanjit Singh,
ML As be suspended from the service of this House for their
misconduct, most irresponsible behaviour, unbecoming of the
member of this august House and their grossly, disorderly conduct
in the House for the remainder of the prcscnt Session.

The motion was carried,

(At this stage, all the members of the Indian National Lok Dal and
Shiromani Akali Dal present in the House continued to obstruct the proceedings
of the House. The Speaker repeatedly asked 2l the suspended membets to leave
the House but they did not withdraw from the House and came into the well of
the House and were continuously shouting the slogans.)

Mr. Speaker: All the Suspended Members may please Jeave the House.
{Interruption and Noise) You all have been suspended, please leave the House,
{Tnterruption)

(At this stage, all the present members of the Indian Nattonal Lok Dal and
Shiromani Akali Dal present in the House continued to obstruct the proceedings
of the House. The Speaker repeatedly asked them to leave the House but they
did not leave the House and contimuousty shouting the slogans.)
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1 7_05 rg(c,ﬂ Hon'ble Members, This is not the way, (Noise and Interruption) All
the suspended members may be evicted. Now, the House is adjourned for 10
minntes. '

{Adl the suspended members of the INLD and Shiremani Akali Dal present
in the Flouse did not withdraw from the House.)

(T'he Sabha then adjourned at 5.00 P.M. and re-assembled at 5.10 P.M)

(iii) 4aF w1 e
Mr, Speaker : Hon'bie Members,. .. (Noise & Interruption)

(At this stage, all suspended members of the INLD and Shiromani Akalj
Dal present in the House again started to obstruct the proceadings of the House
and continuously shouting the slogans in the House )

My. Speaker : All the suspended members may please leave the House.

(Al the suspended members of the INLD and Shiromani Akali Dal present
" in the House did not withdraw from the House. They were continuously shouting
the slogans thereby obstructing the proceedings of the House.)

Mr, Speaker : Al the suspended Members may be evicted physically.
Now, the House is again adjourned for 10 minutes,

(Al this stage, all the suspended members of the INLD and Shiromani
Akali Dal present in the House were escorted out of the House by the Sergeant-
at Afms.)

{The Sabha then adjourned at 3.10 P.M. and re-assembled at 5,20 P.M.)

e w4l grr it 9w
A A iR et sulRn R Tamie Aiwea aun ol sl gw &
Proffera wawdi & ermme dur s desdt
Mr. Speaker: Now, Mr, R.8. Kadian will read his motion.
ot arfrer o W, 79 <t e W oy <o o e fa e

Mpr. Speaker: You will seek my permission first. After Dy, Kadian, T will
allow you. Please resume your seat, .
ot srferer forer: v, W o fimre W o e & @ fmy o)
Mr, Speaker: You will speak for one minute only. Now, Hon'ble Leader
of the House wants to make a staterment. .
" e (4 i e gee): emme Wy, Rre v w and werd fivm &
i w we W waeR vE 3w At ! & o e A i o weer e g
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Mr. Speaker: Vij Sahib, I will correct you, & g1 =1 i 1|
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Mr. Speaker: Hon'ble Members, I have received a Calling Attention
Motion from Dr. Raghuvir Singh Kadian, MLA regarding corruption charges
against Shri Om Prakash Chautals, Leader of the Opposition and twa other
ML As. Tadmitit. Dr. Raghuvir Singh Kadian may read his notice and T allow all
the Members to speak on the issue of corruption.

Dr. Raghubir Singh Kadian : Speaker Sir I want to draw the attention of
this August House towards an issue of great public importance that probity in
public life is of paramount importance today. It has been repeatedly emphasized
in the domain of Parliament, Legislative Assemblies and public at large that
those charge sheeted by the court should not hold any public office until absolved
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by the court. Shri Om Prakash Chautala, Leader of Opposition and Shri Ajay
Singh Chautala, MLA have recently been charge sheeted by Central Bureau of
Investigation in what is popularly known as ‘JBT Recruitment Scam’ and charges
have been framed by CBI Court. Shri Om Prakash Chautala, Leader of Opposition
and Shri Abkay Chautala, MLA have also been charge sheeted under the
Prevention of Corruption Act and other criminal offences by a special court
designated for trying CBI cases and charges have been framed by Special Court,
Karkardooma.

In view of highest tradition of Parliamentary d&mocracy; charge sheet 13
indication of prima facie proof of guilt until exonerated by an appropriate court
of law. Shri Om Prakash Chautala, Shri Ajay Chawtala and Shri Abhay Chautala
should resien as Members of Legistative Assembly of Haryana to uphold these
traditions. Shri Om Prakash Chautala has also no moral right to continuc as
Leader of Opposition in such circumstances.

It is a matter of great public importance. Therefore, he requests the
Giovernment to make a statement in this regard on floor of the House.

Mr. Speaker: Will the House agree that siice it is a discussion on Calling
Attention Motion pertaining to corruption, so let’s have a discussion on a
eorruption in public life?

$hri Randeep Singh Surjewala : Correct Sir.

Mr. Speaker : So, apart from Calling Attention Motion, the procedure
which we will be following, we would also like to have discussion on issue of
corruption in public life.

oft anfore Forey o wiEeT, gAY vy I e fore vl 12 oTer S i
s fre 9 e qF A9 ¥ 5o @ & ww W = o & el |
Mr. Speaker; We will consider your suggestion. T have promised you,
I will consider your suggestion. This is a Calling Attention Motion and it is
going on. Mr. Vij, it wili be considered. Now, Hon'ble Parliamentary Affairg
Minister will give the reply.
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st were, o srary g ieren & Raers arfe serem 3§ ST 90 B
HITE TRt 2 | '
Mr. Speaker : Hon'ble Parliamentary Affairs Minister do you have any

instance in Indian Political History where people who were charged under 13 (1)
(d) or (¢) for that matter do have leave their posts or have to leave the House and

resigned. Do you bave some instances like this in the Political History of India?

it Tordit R wgeoiaTen ; YedE HEIGT, ATTH I Hepe G ¥l ved
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ook notice of it and the Court has framed charges, $ir yourself have been 2
lawyer for a long time and you have been a very prestigious Counsel. This
House knows it. The Chief Minister has been an Attorney himself. Here are many
cabinet colleagues who are Attorneys. Everybody knows that once Court framaes
charges, it is a prima facie proof of your mis-conduct uniil exonerated by the
Court. S0l 3 57 wa q¥ et erery wed &, ¥ v o)l @) gur gre o
smne wEleT, Uw @i o ¥ i ey St e d avet o E AR € o o
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Mr. Speaker: Hon’ble Members, let us have a structured debate on the
corruption apart from the Calling Attention Motion.

Shri Randeep Singh Surjewala : Speaker Sir, as the Fon’ble Chief Minister
has said in the beginning that we are conscious of the fact. We are willing and
there is no difficulty. This Government has nothing to hide. People who have
romething to hide, bave already nin away.

Dr. Raghuvir Singh Kadian: Speaker Sir, Keeping in view the senious
nature of charges as explained by the Hon'ble Minister in the staternent of the
Government, F7% 79g 5 == =it 4 w7 For Sfiad @ ot AT E @
= et o FeaTE SN ww oo N i Ry g TR oY 3y 9w # wew we o
ferd | T BYE Bra o S BT o T Y 3 T s A o s e En
trae # wqel weE AN SNl YENE 9 TR WY 7 T RTEY TEL B oW
ok BT S5 ST Y WY TR S O o v & wwd Iwm tew et
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Mz, Speaker; It is for the House to decide,

Shri Randeep Singh Surjewala : Speaker Sir, with your kind permission
and as suggested by the Hon'ble Member, I on behalf of the Government says
that the Government has absolutely no difficulty in it. In fact on this report Le.
available with you in your office and a copy of which is also available with us,
a House Committee may be constituted to see and consider the operative part of
these recommendations. Whatever 1s to be decided, I can assure you that the
Committee can give its report in 30 days or 45 days or 50 days which is earliest
possible Sir, a3 you direct. The Committee may be constituted by you. We leave
it for your best wisdom_ We make 4 promise on behalf of the Leader of the House
that the report of the Cornrnittes will be 1mpl¢memad in letter and sprit by the
Government.

Slo TR f¥e wifterrs : wftee mv, sros < dfrees o deeer € o, o
s R gY 7, A OLaLaTs. 7 RO f vy et S Remtee e @) 5T @
T ww) S off7 & @R offw 9 Te dew W v ¥ 9 4 T wmer R
N ?

Shri Randeep Singh Surjewala: Sir, the report as we have received from
the office of the Speaker of the Vidhan Sabha as also sanction for prosecution
that the Hon’ble Speaker had given these are the two documents, which was the

3rd documents, Dr. Szahib may tell.

g vl e oftam: wﬁéﬁeﬂs“ %1 w1 R 3irg & s ot et @t Yw
w1 &y of R g

~ Shri Randcep Singh Surjewala : Both these documents we will place on
the Table of the House. (interraption)

Flo Tedte fig anfaar: wﬁﬂaﬁr%ﬁﬁzﬂg&mﬁm@m O & AR 5
iR dreer & TLaemE. o RO @1 el I wiew oy § wweN @ Yoy @ ¥
Eicageu kil

Shri Randeep Singh Surjewala : Sir, two documents are readily available
with us £ e the sanction for prosecution that will be available with the Sceretariat
of the Speaker that was given. T am sure it can be placed on the Table of the
House. The report of CBI which | have referred to and which I have read out ag
part of my reply is also available with the Government, we will place a copy of
the same on the table of the House. Dr. Sahib, as qua the order by which in JBT
recruitments scam as also in the disproportionate assets case, are you saying
both ?

Dr. Raghuwr Singh Kadian : Yes, both.

. Shri Randeep Singh Surjewala : Both the charges where they have been
framed. I will take certified copies of them and will place them. However, if Dr.
Sahib has copics, we do not mind thase can be placed on the record also,
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Dr. Rﬁghuvir Singh Kadian ; Yes, { have.

Mr. Speaker : No, no he wants that every Member should have it. That
will also include the Members on the left side. Alright, Shri Krishan Pal Gurjjar,

g wEs feie Ay o 59y w ¥ F § (interruption)

Dr. Raghuvir Singh Kadian : Sir, T have copies of two reports i.e. Special
Tudge, PC Act, CBI-IT, Rohini, Delhi copies of which I am bandling over to you
Sir.
(At this stage the copies of the above mentioned documents were given
to the Hon'ble Speaker)

Shri Randeep Singh Surjewala : Sir these two documents, one is the
sanction for prosecution which we will take a copy from your office and will
place it on the Table and second the CBI's Report as we have received from the
Speaker’ office, we will make a copy and T will place it the same on the Table of
the House by tomorrow,

Mr, Speaker : As per my orders aslSpcake,r, T would like that the documents
desired to be placed on the Table of the House be supplied to each one of the
Member. They may be tabled whenever they are ready and may be supplied to

all the Members.
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Mr. Speaker: But we can not loose sight of the fact that it was allotted by
a Government at a particular time to favour some body, Will you please tell me
whose Government it was and who was in that Government.

oft vordta R rearen : seny weley, 78 WHIT 18 WY, 2001 @ UH
WO H 29 UHe 5 wara &Y 2 TRel WM 4 g ! 9w www 3w Auee
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gt 9| T § T8 @ aeat € v eE O J suE feens ansT ww fag) giy
e 7 0 trEe & AT g WIE o ENaR ¥ TF oY % Aned & qreE of 19
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Cooperation Minister (Shri Satpal Sangwan) : Mr. Gurjar that school is
not which you are mentioming. Hon'ble Chief Minister has not gone there.
{Interruption) ‘

Mr. Speaker ; Mr. Gurjar, you are confusing, This is land in the city
which has been allotted at this rate and there is land in the village which was
otherwise allotted I do not know but the school is not which you are talking
about. | was present myself there. The land which you are talking about is

located in the Bhiwani Town.

ot wyitesy P g« avemer wte, U 91 AT WO w1 4F T A
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Mr. Speaker : This may be noted that this is not the same land. You
don’t rely upon this photograph, Rely on the documents.
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ot aremer « we #5 R A whee war & € itis not the same land which
is being mentioned by Mr. Gurjar. This is not the same land,
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Mr, Speaker : Yes, Hon'ble Patliamentary Affairs Minister.
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“Hence they arc having no right to seek injunction against truc owner
who ate proceading as per Jaw. As the proceedings are pending befors the Revenue
Authorities and before the Government Authority for cancellation review of

earlier mutation and for cancellation of sanction earlier granted to create gift in
favour of the respondent.... ™

st g ret At areey e, # 9 wE FE e § A o off wemmd
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Mr. Speaker: Is it the pleasure of the House that the sitting of the House
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Voices: Yes Sir,

Mr. Speaker: The sitting of the House is extended for half an hour.
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R o F oI wgwe e ufYaR e, S T T, S GRS SN T o & WM
Ve e W walie O T o & & o gud Af § 1 v o et o
TR @ e ¥ ¢y RE W 98 9 e B awl © el | i g ot ot g #
foren Mol &, Toire o weal o wet By wWed # ¢Fm fedt d, tawme O
wpa &1 ot dHive WEaT F Sports person & SR WY Rgwar @ fpwe D @
T weayol fever £ 1 3w % frg o o voe wd e ¥ g wem E O
&P 9 wrrpar e Y9I B ARG B 9W % W ¥ | HOTgie o e 1w @)
It &1 e <l W wE-e sl 0 ST & Ry vicenfiRr e 81 TSP o
¥ o g Bl
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ot gremarer 1o smmE AEEE, AT WS et fifrer wE
Wl ¢ IT foge Ge ¥ oAt fRwr Fgam I oo peedvne @ £ o e
mmHEfy e i i re s e wim ey fued e wd B
o5 =it wifthe =1 wre oy e o s | oy o <8 & fF 87000 wudt wer v
BT % 15000 WY T A < <l ot 87000 Wad wret S weret whe o
7000 ST TE B TE 1 15000 FUF TIFE! G W T SO W TEAT WY
TS| et av e w9 € o efaTon @ 8 el @ 18000 W WEAT W o
Sl ol fpert w= § B S 87000 SO wE R S Y am A W am =
T AT T e et v wrE 1 50000 W WA U $YST WU 9 9 &
4TS ol aE amae e wr o)

aﬁwﬁuﬁgm e WY, ﬁmﬁwﬁfﬁ%ﬁmﬁﬂﬂh@
U A T U AR wew § e aRw § A T 1 aiRiy s
BT |

&} T el e wEed,; TR oFf o ot =Y s € et & | ag
4 Mire 71 @ o RN T VW I8 TERIT W6 SN w9 T U 8 OF
YEY W QT SRR e a9 AR $¥ 87000 WU W BN B
T S ST 87000 T A B ¥ Heer & 7

o} atemey Y WIEY, SNTY 21 BTW SO 9 wW HR AR ¥R & aie smrd
FE BT AR B8 411 There is some legislative business also. :

oA YOry T YROETE: S0 R, At Al & O 9 e arear
21 W wIEe S o T O S S A widh % arme o € 9w # e 9w
AT <R g 1 B9 oY U fea ON 9IE 9% €9 e WM e o aven Raoret =
TS 7% T MR AWH 2| o9 FE wfdT gee wwird, et S aiw s
YT WX FAN qemt B G 4, R o, e & gt e agrim gw awet = o)
uew e O T W TR o W SR Wew W wew uimel wandvr, grevdomy
et & wRrw Sy T AN T @ et frew o T avR TR SWE @ R,
et g & Ry ow wel & iy ard w8 O 9= e © wee E ot 59 gue
T L A $aw 5A ¢ R U orem faarst o &9 Ay der oY ver §
SO W TS & ST Y REemenl m T sl dreans Suv g e T wY
ﬂ%%w‘rqwﬁwﬁmwmﬁﬁﬁaﬁ"éwm&‘rmﬂmwmaﬂﬁﬁﬂ’mﬁ
el

ot eremar: P o off, w7 st off D wEAM Uy T &)

#fY FTATH T FeE Aeled, 1, g9 T 2

fferely wfter spgebet mraRer. wiwe TV, o A wEarT s % gt i @
vEH AT B 1 Iwap A GEAT @ W ERT E

tito wrra [ onge AEiew, # $Ow Tw gEe o W g1 U e @l
Y WY IR | WIRAT SR 9ISt W A Ferer o oft afre off s frer o o
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Ao € | T T T S A gt ¥ S wewr wfFea S &1 3wl e & o
e BT | O A e R & A 7 wer | e g A 9 A feg i
2T T IR waa @ A vl ¢ S o % e e o wHell 9 @ e
F oy forw oret 9 oW wew ot wie fre v off o 9 # ot ot @ 9w
ffreey o 4t o A B F1E B w1E T & 5w ST Tronw S 7T B Hee
| fve adie @ g.0.0, o TR S F Rawre g V€ § | g YRt 39
e 2 o9 To T ) T & AR U re R S WY % 9T Tehrs € g §,

T Ty g wE < &, iR e v & off Serger o RO o e
o & T fow iy ¥ wlem % gentHl ¥ wwreR Her ¥ ek & R 9 g
et Tt % e B el W SRl @ SR Ty HE T U ARER T £ #
st T e s AR W W Rt T ol a5 e T | S 6T WHE W T8
wergiien ga T @ aiuwT STemt et o gl TR e & (EIR v =)

Y e T Tt srener HETET, 4 0 & A H o AW 1 G T B AR
B R B T A | oo e @ awiten @ o &1 (@ 9
)

the T fim: e wEIS, BE WEH S & AT BN 9ga genE §
T EE O wot # el ST 1 et T o, H1E AT P AW AN
T R T & T el ET e, ATl 9 fme o e e e R Wil
(4> T eEr)

ot g el TuIY: Se WEIRd, sT@r-‘-r A (TR T )

o WO e wrag Aurey, Gﬂﬁaﬁwﬂﬂ?ﬁﬁ@ﬁ BYan I(Eiw g

) ‘ ‘

it vorty Fire eaaTen s v, S @fd 3 wew o gae 1 7Y

# et AT TEt T vy o TRy gafy 9 et o e = weamr s
M. Speaker: Anybody whose name has been mentioned but be is not 2

member of this House, may be excleded from the proceedings.

o gy are sl s TR, & 7 TR AR |

et arery FlE e 9 3 BTOW & WY HE E

ofY oo uret wyete: srme FEGY, e fae oft 5wt W o o

o erea i anae weew, S ULgH. s Rl § ofR A% ent T el
farar | Seveer e e & fim g Ars TE v 1(E0R U Sger)

oY e e gt wener wEey, A Rreel o e @ gl @ (R @
EEC

* e & endynger Rerd wd fem
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ot sremen: T e o, amo Fe w0

wio T (e sremer wEtET ¥ R diort @ T 2 v (2R T e ler
me allow. Hon’ble Members, please sit down.

Mr. Speaker : Shri Anil Vij, is the next speaker. But he is not present
right now. ($1¥ 79 =waeT™)

Wo e Firg: areaey TR, Qﬁ%wﬂﬁwﬁﬂwwﬂwﬁlmme
allow me Sir, only 5 minutes.

Mr, Speaker :What is this happening? [ am asking vou to sitdown. [am
calling a Member to come. Nobady is present here. You want this House to g0
into late.

vl Tt Rie: 78 7€ wR, § weaeiie e A TET o1 ( please permit me.

Mr. Speaker ; No, no he should not have left the House when I had said
that he is the next speaker.

Prof. Sampat Singh : You have called his name but he was not there so
I requested you to conclude me.

Mr, Speaker : Now, he is here but when I called he was not here,

Prof. Sampat Singh : Sir, you called him to speak but he was not here that
is why I stood up and requested to give some time.

Shri Randeep Singh Surjewala : Sir, when Hon ble Speaker calls 2 Member
to speak but he is not present and if he comes later, notmally at this fag end issue,
he is not to be permitted to speak.

Mr. Speaker : No, no I had called Mr. Vij to speak but he was not there
and then you spoke Mr. Sampat Singh.

Shri Randeep Singh Surjewala : Sir, Hon'ble Member has already spoken
in the morning. Hon'ble leader of their party has spoken. They never give a
chance to their younger Members who are sitting behind, they take away their
rights. Sir, they afe taking away the rights of their own Members. Particularly
they have a lady Member, they do not let her speak at any time.

Mr. Speaker ;: Mr, Vij, you should not have left the House, I called the
namne second tme. I had announced your name much before Mr. Sampat Singh
started speaking.

Shri Al Vij : No, Sir. Twas on my scat, Sir. St 985, g Tge 91
T U N & =g AR A e Y s g fie o e e o e

$ﬂ3{E?IH g =F T & R v v

oft srfovet e s wEreY, weiteE 7w %ﬁrw&ﬁgawé‘rﬂ%’rwﬁl

St g7 Ut oI - v WEIEY, A X AvE gt A fara o R off s
T el gy |
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o e - T wei 4 =

vte STve {90 : 3wt T o | (S g eEr)

Mr. Speaker: This House cannot go forever.

Shri Randeep Singh Surjewala : Mr. Vij, Sir, Iraise one simple question.
My learned friend Vij Sahib is a very seasoned Member but please T will request

hirm to put the National Flag properly, not like this crumpoled fashion in the
pocket. Thank You

Mr., Speaker: Mr. VijTherf: ares certain norms attached with the National
Flag. So, it cannot be used like this. Give itutmeost respect. (Interruption) Hon"ble
Members, Thad extended the time of the sitting upte 7.00 P.M. Now, Thave to go

for legislative business. (Interruption}

16,00 =t | 41 TR ToIN 1 STE] FEIEH, WINKIT wren Wl & ey when we
i & dterd €1 (TR v way)

. e e o weieT, 5 o < weny arg w1 (e v ormee)

Mr. bpeaker' There are certain norms attached with the ‘National Flag,
Give it utmost respect.

i wrfret fror: srede W, ﬁm&ﬂwﬁmmgm%aﬁ*mwbl(ﬁﬁv
g )

Y% BT 9HY g1

Mr, Speaker; [ have extended the House till 7.00 P, M. Now I have to 20
with the legislative business. Is it the pleasure of the House that the sitting of the
House be extended for 15 minutes.

Voices: Yes Sir.
Mr. Speaker: The sitting of the House i3 extended for 13 minuzes. Within

these 15 minutes I have to conduct the legislative business as well. So, Sampat
Singh [i please conclude within two minutes,

TR (JARIRRI)

o). wvad g : O § o 1 anm AEIST, 9w o arenpnn @t e wvd e
WEWIT % T AT R, TAD GO B $¥ wre & el gwren ® ¥ et RO o
ot % 1997 & siwrgay ey Bee a1 R 99 918 TS AIEgE ©f TART 5%
& o e Swe A =l of wener dterer ol ¥ gEIE @ O 9 SEe
drfter @ oy v il oy erda F O o HieTaT 9 ¥ S9@) UHE R 91 St
qg U 4 uaE T o1 | A B it oW e ) e S e frar dhay
oy T gedaren off gor < & | wEN FergE B 9 @ @ e § 2008 T
el ¥} ol o) S W e o s fre e @ far aftew e e



(2580 ghror famm wn [23 aTed, 2011

% wepTgeT w1 qEe g e frar) vl ol oft wga o wew & freEi gE e
e Y fa etfe demen qurde wf e o v e i m o g R
St sy g i e ¥ 1 (Rsy) swaer vy, # ftaon & a9 S A
Tor et v Sresrygwd e geermel 7 2007 # o frr yed v gmr s £ fe
TH 2002 HIETYFR [aT B Ao [ 9wl 3w g it §1

<} aremer ; oy Wew o) U TonE 6 9Ee Ty =i §

Olo ¥iuw e s q9oieg, & S e 959 3 wee & g s
IR T awrd verge o W gal Wiel wr vl o w8 ww we i e ()
oege wEiey, # e & g g

Mr. Speaker : Hon'ble Minister are you aware of such things as the
Hon'ble Member is mentioning that the Lokayukta was diluted in Haryana?

Shri Randeep Singh Sorjewala ; Speaker Sir, the statement made by the
Hom'’ble Member is 100% correct. When the Lokaynkta Bill was for the first time
enacted in 1998-1999, the kind of provisions it had and when you comnpare it
with the amendments that Mr. Om Prakash Chautala’s Government brought again
in 2003, they are acivally shocking and starting. (interruption)

Mr. Speaker : Let me know. A very important point has been touched
upon. I would like Mr, Vij to make a statement on that. Hon'ble Minister you
will kindly bring it to my notice as to what dilution was and what were those
tactic words used in that.

Shri Randeep Singh Surjewala ; Speaker Sir, I will bring a detailed
statement in writing {0 your notice so that the matter could be deliberated at an
appropriate time.

Mr. Speaker ; Mr. Vij wanted to speak on that Lokayukta, Mr. Vif since
a very important point has been touched upon by Mr. Sampat Singh and T am
awaiting the response from Hon ble Parliamentary Affairs Minister on which he
may be fortheotning wmorrow ? ‘

Shri Ran&eep Singh Surjewala : Speaker Sir. tomormow itself T will place
a written statemnent for your constderation on the floor of the House.

Mr. Speaker : Mr. Vij would you like to participate on that? ‘

st afye B ot TEIRY, oIS A W SO © af 9 i are et g

Mr. Speaker : Mr, Vij we have decided to have a structured discussion.
s wgayy Remryrr &) detEs Y Y E A

ot arfiye forer : oremer wgT, anrer SN eymredy gy woERf TE W S A
T Y el

oft arener : forer wrEa, Ay 1 R weOR e oY e e w1 CEE o
s g st fafrey @ Rediw aElts B
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oY arfrer Rrer ¢ sroneT EieY, USR5 e S @ aifeeriied anpadl
e ot <9

oft arener - o T e ot X T AN W WY 39 O AR OX 2N
Gud

Stri Anil Vij: Sperker Sir, this is up to me % 73 f5 o= e 2|

o areme : @i fror o, o STt fE Ox A = ae 8 7

oft et Ry : e W), o S 99 T § F w0l SR S e g
wordp W ot wy § wy off e wwer £ o wer wiffendE erteat e
ST A H Juv T AT B we ey T 4 S |

oY yremer : afver faw o, TowmR fepyE & Aoom i B9 & e o wrde
ST G ST T S |

=t arfrer Bror : wfiew Y, # wuex fewmem ox oft e T g "ﬂTﬂ'\Tﬁ‘a‘:’f
Frer o ferg st o

e g fie : wfiww we, ﬁmwﬁwﬁ‘#éﬁm%mﬁwa‘r
e & qN § FEET A

Mr. Speaker ; Mr. Vij, you will speak on fokyaukta Blﬂ of Haryana after '
Mr. Sampat 3ingh.

Shri Anil Vij : Speaker Sir, if you will allow me, I will speak onit-

Mz, Speaker : Mr. Vij, you want to spﬂak on an issue, which 15 in
Parliament’s domain. :

Shiri Anil Vij : Speaker Sir, you leave it to me I will explain it. (Interruption)
My, Speaker : I need to be replied it. '

Prof. Sampat Singh ; Speaker Sir, How can you allow to speak Mr. Vij on
a matter of Union Government. (Interruption) Thera is fedoral stracture, there is
Union lst, there is concurrent list and there is State list. We can discuss State
tist.

Mr. Speaker : Can Haryana Assembly Legislate any Bill, which is in
Parliament's domain? No, we can’t,

Tite wwya g ; wdie wR, woe § sfturn & g ol o uf § gatee
o) v T B g9t e Ry w iRy |

it arfere faret  sner wETET, wwgﬁmﬁ#%ﬁmwmmﬁ%@?
gy ang =med & a5 § 9] then ask him to sit.

ofY areme : e oo oft, ¥ ot =me v ¢ o o Aved
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ot arfore fror - &1 41 let me speak, Sir.

oft aremet - arfrer e R, et oe @ aga ey fig wen

it aifrer e o wreeget Rieg @) sf 29w

ot sremey ; sifver fer <, 7 59 v F fede =1 o Rrew o7 W@ 2

Shri Anil Vij ; Speaker Sir, you give me five minutes, ten minates, one
hour or two hour, I will speak accordingly.

Mr. Speaker : Mr. Vij, I am fixing your time tomorrow on Lokayaukta
Bill of Haryana. ¥&¥ a7 39 s BB0... [am giving you twenty minutes to
speak tomorrow, (Interruption)

A} arforer o el e, ang qE o ) AR E

ot sremet : sifet et off, el 9 QBIYER W AT T TE TH ATT 5 a1
# & @i

Shri Anil Vij ; Speaker Sir, it iz for me to explain, I will not speak any
irrelevant thing,

oft gpemnet : wfver far oft, @ o SR % wenrRT e o 9w 8 FEAT
g ?

# sty B - wieT e, § www) ff vy wem)

o werer : 3y for off, e 99 W R S (TR U9 weEe)

Shri Anil Vij 1 Sir, I will not speak any frrelevant thing, If you want me io
speak please lot me speak.

T} SIEET : TEe o7 e e o @) arer o & 9w ar ang g we el
T A T T T 6 R wfes B (iR o =mme)

oft sifver R+ wfiee o, o TR andre wf e £ 7

oAt aterer ; fawt oft, W eTae TS g T et § 4l & o wrifts Rrawe
W1 4R Y <ET § ik § @RS fwes e €

ft sifyer fawr - Sew W), & anifes femom & wd

Mr., Speaker : Yes, Mr. S8ampat Singh, please caonclude,

At B A A M R T L - Tl e ol et il e s
TE wdfafae wer ¥ Ry amor s wdy & s o off Rideeis 81 @ € 9 gt
g1 e whd 9wy Wt 2 AW o gt difeRd & et anft oft St anfat §
weEr § @l fegrdde & ax wer fem & S 3 e § B wear e st
e & uy @t & whawe &) g RS awnd o i ghae & o s g
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weerw 92 off e Srel o ol | el 9w A uw wedr TTEaT B 19 ST EE B
o ¥ S & Bty W 9IS WTem qe-od g¢ €1 ST Aowy vE 8 o on ot
aAt T Wy oiSE TR ¥ ow sl B 00 i ¥ ary s Frer wre &
W, 37T e gt § gl ey e O e s € Al 19 o e e dfeede
Tt § & & R R AT et S aTew o ot & ot 3 & gergs o faee
¥ ey w0 OO O TE § wfee BT O AR £ 99 A oy g ey ol
& g R T ey | o aw e % B ot oy wege evwrt & 9§ e § s
YA BX BIE F 90 R ¥ stud-slay Y2-E B Wik el anr i geew T a
&) g & T SRy & o 59 F o wwd §, O gftrw et & Rene wraraeE
g W, FaTs o | gt s & F we wrew § 6 o wrd s w8
oy fary Sz B 2 AT | B8 Meda e A Uw 8 oW @ oy | oI sl
# A B1s wreee Hist ¥ 2l ¥ T w81 € o W weE o avEl o el s
& i gaer Froerer wed € w8 ) R e R s |

Mr. Speaker: We have special courts. We do have special Courts to deal
with such suggestions.

o} v e« aremer werey, areh wordifere T § e =rear § o @ v
o are ¥ | Ao B 3 9 o To S fa o fp o8 Se are @ e @
Vote to Honest. 30% 5 wiél Savam smest = & 9w & g st vl | s
T =R et & et oft € ondndt S avelr aw g wrdt st werll @ gEw o
srvoe ek Rt o o O 9 A ad anel A ¥ e o amer o §
Prevention of Corruption Act &1 & s =4l # and € wnly FrT Swe aigy and
¥ i ovee o wt S vl § 7w o 09t € U T @ 7 g oA w
gfirer Farer ST & e ey T ey B TR WeereT we e wwne wen e
o SATER ST w wwEe g el o 39 e, e st agEm el W 9
Az ¥ farg Tare S aat 4 ol 3@ Y EeE At dre Hav o ol § ok g
W T W ¥ S A7 g g YT e ! 3E UHTT F arer welew, ¥
WE £ f T € die o1 afivwre g firer gon @ i die wree weet BAN A
SIS & | s S0 Al g g & oW A w9 dle w @ & off R 9le T g
g« g o frved wroe i e farad die se e et # A € aw
g TER ¥ dag & Afr vl yemr N we e § o ger <& g1 e
40 wede st O Ty ¥ SN 60 Tode @ o W ST | 30 Tehe Wi O U
& it i % g @ fag wrEa # e A o] e e € ol i ae o gEawn |
S, Tl W wTne s et wrew f o 3N v o 919 W & 16 S W
T2 | g w1 ¢S 5 A die e s o S A e & R A o R &
T rET| Uy S B 5E oV o Ty BT o At © 7 9 9 amedl @
forem oft %) Wi W die worr & aity AN ET §1 ooy AeiEg, gaer d8ed
R TR T o § O f one] @ form Favar ma, g @ R e
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[ W wa e ] ‘
T, W 3 W e ST & 5o 9Rval oY SR e v i gwE an v i
Hel Wi T el 81 5E A A et et e qefte gan T o Av ey,
¥ g are ol o wee =rsar § % e i e Sard Pifee w6 fog wreliy
geey 4t off et er amar o R enaTas Tl Bt (i el F S Y wrer s
w1 sifteere & Fa wik o sreet @) o O o it sratwer § s gw
Ty yER qwrEe & A S SO Y @ W A wiet wag et | ga g
araflr F wd we oy 40 oW | o T I wE w9 E w enedw aer § o
ararfly # it A Qarg &5 w &R | v 2w 5 Prifva v < o ous o wd udor ud
Ay BT o

ot aifrer fyer ; s WEITE, W O AT i erder AT 1 vydle fE
wiftrm ) 9 wya F g e & O e sl € oy wad € Sl ey O
s & PR v o1 o W e ¥ ot Rvaie wod o iy F g §1 (@R
o WEEr) .

Shri Randeep Singh Surjewala : Sir, [ am on point of order. 9%, TEe W
U @ AT WEIT TS AT (o P SAHT 2 TP NS &6 0 4 B & 7 9wl el
W e J o Fen 2 i ot wrdl o § o W wEne €| T i wEe @ e
qre} O fammgs qo @& T & iy 4a E, TE T @ € 7

ot wifrer fror ; oremey wEm, A o ot e wer ) well B
Mr. Speaker: Are you in favour of this?

it arferer foror ¢ armnet wEIRT, T8 o SO, AW AN AT @ o 9 | TE 9E
F AT ey w7 ol e o wET U S we W oA |

JoF &1 TG TIT

ot aremey ¢ 9fE eray o WeARt B O STew @ =y 15 fre & frg g
o W |

arars: & €
Y aremes ; A B, TS B WAL 18 fire 3 farg T smen & |

TeRTeH (JRTRRION)
it aifrer forer - srever AEiET, ot O 8w F, wid vew ¥ weEw we ey
% fory, weeraTe @ Prwed 3 forg ot anet v o qvw € O e daw fr T R
Fire forads Toyn o amm g froe o 8 2 & oE Teare o 48 8y €
forer et (et arorn T re): oremey WEiQw, T WY TH WG 616N
vy T L affe 7 € i O woe ¥ e o € mree wterw By | S sy
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TH 3799 T Ay ol & walby o ST BTSN W1 Y @Y BT S § O Heer
e | verdsl 3w Ay F i & 5Efag 7w sreed 4l o 9o @ B 3w
I N BIg AGAF TEI A 5

Mr. Speaker: Mr. Vij, you restrict yoursel{ to Calling Auention Motion,

=8t arferer o1« amerer welgy, A0 59 wIfer SR Aree i fywmus A
FHae o & v # 91 o o e g

Mr. Speaker: But only on the point of cotraption.

At arferer foror ¢ avee wetey, § ol SR OF 77 YET § G 9T 59 SV A
B & ot A W | g A & g o S 2 () TR, wena e oft g
arel & ol zoen ¢+ ard F et 3% wae gow ) e € TR 3 o g i dow
TR E 7

st vorta Fire geovaren : emge wdey, B wET §9 59 O9F % U=l @
TN B st Wl e gafeny W e STAATET W e |l

57t aren : <t €, 9% wrag wrdardt & e A @C ! think that you will
generate a very healthy debate. This is my observation. '

ot aiferet foot ¢« aremrer wgtem, wary gl F ot § 8 ol G © R wiE)
e, § TF e A o T ot e e & e e g o i @ Wy
¥ 75 dw & fr wemw o o o, W ag el 6, 9 ¢F wrerth 8, o)
WA B, BIE Eig HET B AT piE aT amest uY, st g w1l o B |
A 5% 1% & FgAT £

St gremay © W ANY TR FAT ST AT | wgEd § 7

it arfere o« arener s, F onfdm ey demr &y A ) T vEy

Mr. Speaker; He is agreeing. This may be noted. He 15 agroeing.

oY aifve e : etemey wEieT, # 9o YT § o 03 T ot SIWg | 98 < ame
TR FTAT ST HITH ST o & ofi o st gy =t  witafia famm & go
7% O §7 FET TR W g af S ol w it A e wduy He e
W & WY W1 S § 39 g ¥ Wodt £ 90 ganas 9F IX v g at i
ST S O et € | F9veE guH & AN | Wa oy @E 1w ¥ o A o v vy gy
T W W UG TTT AT | ST SN ST AR U¥ wdves guw o) A € god
2 o v =9 O¥ = A8 T g $

Mr, Speaker: Mr. Vij, I asked for the sense of the ITouse and the House
said we can have a structured discussion. House says well, @wwr uy femas &
fory s wft Aot O W IR © O T S T famey R

* 2 & arerTer R = e T




(2186 ‘ wienET faum | [23 e, 2011

ot wifore frer ; avemey weYew, # S A9 T oW vET €1 @0 W 9w @
v Tt e sy e W TEwpar Bt et &1 (fed)

Mr. Speaker: House is supreme. Mr. Vij, is this Rule bigger then the
House?

vito et fe ; Gergl a1 wfery adart e ov and g o Revm e ey
&Yt

ot mifiyer fror : ey wetew, oy @ el aifnmid St wE weddt & o
armest o wrer B vy vl & Ay o e arfem Wi wrw T € 9 8 uWY
W & TYFRRT B off ottt wrer Y TR | oW 7 TW wHY o # wulRys g ot
wg W refres el poge ¥ e 4§ a@ o e e a8 gena v
e B |

Mr, Speaker ; Mr. Vii, resume your seat because I amn standing, B8 W=
1 e TTeW A gar o1 a9 Tl §W §199 B wert 37 3 fag g vl g | an
i 97| BTad o Rers Prarers & R s 7 3o A o wwr o7 Ry @
T T U8 weA fedre wen SR F goe A wit gawd o dem @ T s
T | UE TS O rd & | O 915 0 P A wn ot e wort o o Ry e
W) FE el T o A H R TR ww IR 9, dor d anaR o wE o sl v
¥ fewpym o e e ¥ geY TE % @ 4 o oy wuy W oy aga g
fewdiom o | W= w3 =g snyarad fren fr freoy A wed 3 1 T f5de A aRE
T Y e w=dere WY Rt e el e fF wEEr gon @t | o g wi
frmmm i s dm we g R R v R Sl af qr wr v
2, &fic 7 ) o Refy e 51 omeft & | or of <t v Bt <ur & ey Siferg v
A e s anTE) e A et & | Sl R 2SN W ST S W A
o fyerar wvfiyy | @ @t T ey # o8 it o el e R 8 e s
gt dre W 7 9 G feeme 80 B 7 Despite of my assurance 35 $E9R &
& W= R B aik @ Brew W Wl wer &N S 0w W off 7E 9
T T < 7o 7y @ wwe A 5 79 Few # fieem A A gw A &
forq wgT et wr 5 R St o frares Tet At W e § gl o SR Sy
faths we ! AfET Tow o Al Bed & o srow o Yree @ 98 UE et
Ay =8 &1 e fror o, ae A ¥ wTEY GR 99T e il E SN oM agy
sl T & T Age SrEh XSS WE B I € 1 gaieng any Rt Tul W
wfed o Rers ue &1 78« o {6 F o Praven § afew a8 € oY {6 wrow
¥ S T g9 Tve fere fagr e wm aw S g 7

o b e S o el W= 1 el S depieer e & & ool & e w
P <21 ¢ 1§ 78 Het o S w v g R oo wd wike # o e o g @ w
IE TE TR Tl A A e O & | B e A e i o vET R e
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wrelt et we i <F| or sy gl uv Tl e el € 1 S oA
e e wedt § ey T & wawat o e @t Rare v ol § o erew
# o w | ey sl T T 21 sl g off s et T &) el i el @t
T w1 UE o A

ofY aremer: W= o srvET SEATH

£t afre fer: W, § wig Tera @ Al w% ¥ET §, § P ol uvy % e
HIE B8 E g

Y sfezer; ey anT IR 99 A R g @it oy T8t o) Heg o

oY aifere faen: o, w1 fiew Ge-wpfew B § 98 fewme wll Ryar s T

= aener; A% & A T TR-wgew Fev fuwern wE 8 @

=t atfvret foram: vk, a9 W1 @@ 9% ¥ 15 Calling Attention Motion has
been tabled and has been accepted. Reply of the Government has been tabled in
the House. 3T 1% ge) fpedt wraegor o aew ==t & fag sram s =rea § o
B gad T ¥ g qesd e WY It should remain the property of the
House. (Interruption) o

ares Prafor(aret gd W) et (of vordiy Ris yeoaran): semy EiS, AR
wow Y wH wey B ug O ao $ T fora =g & Ryare srerer 5T sy
Fraffeer €1y €, wur W FedA o watad A srgreer % g S Ry 9
/it 2

o arfere fror: s weeT, frw i 5 9 F O W o € gwer i
sl wrg R W HT SN AR | Toe © e arredt wy off syt ave waet @ At
&1 U Sgvw s B |

ot aemen: 7 arownely W o ey deanfey ?

ot arfever e anmer wEimy, W o ol §) THE! ST AT W W At ST
- 1

Mr. Speaker; Even accused’s statement is recorded under Section 313.

ft fire Rroy: ey #¥IEY, o7 SR BIE 1 wrg wed ot e F wew A
o e fve S ofty oy o) sy 2| o o wee 4 By wred fewrss

of} sremar: foor wrew, aoadt S wEvE AEE TeE e O v wer)
it srfrer foren sverer wefresy, B9 wrfomT arder AT e £
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ot srestar; fer arde Avent v ¥ RN wew  feers wibaw £, &
wiwTE weE ¥ uRRfEE ot wiwiedt #2w wxe & o O o @ BT w1
uEit

. Shri Anil Vij : Sir, I want your ruling. 305 7S, 30§ ¥RY & s
g, A BT ¥ s § ok vl T 7 e aWer & e T aw
aftEEn @ €1 we ol § Teew ol e weww o o8 § umd sl
ToE ITEaT £ S el 59 W ot weey il ¥ o o o waf =t 2 wedt e
o aroa FiE o % o5 i o 39 59w & waey § g et off st am wee
@ A < AT o 78| 4F F end e sy €

gl s of woarer whiar): sy WEiey 98 9 B & fag dur &

#et & | s g TR rgH RO ¥ ) SO 4-4 O BTRYW UG wTHY TR o

it afyer fon wivam wnge, oy wrew §, got e o & 1 (90 U8 =
2w & R off e D& 1 1 am not putting any question to you. Iam speaking
to the Hon'ble Speaker.

Shri Satpal Sangwan : I am also not speaking to you. [ am speaking to
the Hon'ble Speaker. 7% ©f 9@ e 71 He will never change his habit. It is
his habit,

Mr. Speaker: Vij Sahib, do you agree on discussion on Lokayukta?

st aifvrer fw: stowe weiam, # 1o YT S@R ATE 99 TR He e
AT AR J YEe A § gatey A oS g o 9Er §

Mr. Speaker: Do you want to have discussion on Lokayukta?

# sifra faror: smmer Agtey, W elergsy 4= g F w9 sAre

Mr. Speaker: Alright, He is saying ‘No”. This may be recorded that he
does pot want to indulge in a debate on Lokayukta,

ot arfirer frst: ey wiitey, waredt wREy ¥y @ ¥ AT TR
g Wi § gafeg § ewd W < e gl

Mr.Speaker: Alright, My ruling is Mr. Vij does not want to be a part of
discussion on Lokayukta,

i sifires frwr;, aneny wiEiew, % Rege 7o werl & g g Ot il we

i Fmfu(we v wed) ¥ (R Tordiy Rrg geoarem): s qeigy, Ree
Frererarey S ot

ft arf2re foren: e e, R % X WY # v o o fEeye w1 W
wifarer o 21 g w1 Wee &, 59 o wel o) et @ oiw g W wdardy w
HdT &
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Mr. Speaker: Are you ready to participate in a debate on Lokayukta?
I am again giving you a chance to have a dizeussion on Lokayukta.

ofY arfoye forer: aremer wrelier, e aro ave ot wwd &

Mr. Speaker: As he is not ready, my earlicr ruling may be carried.

o vordly e gestren: s wEied, ol ve g @ A we fe d
T a¥e % faers § @ 56 ¥ ¥ g9E! dreny gy 30 e B yF €

ot wifore P oreet wEiET, 1 Wi sifTm B fewrs o w5 9 W 99
Hel i

Mr. Speaker: Thank ydu very much. L have noted your suggestion.

A arfiyer fror: srmey WeTSW, | TS WIET W S WRE S W g e
werIr T gy T T8 o | # aveft g o orm wer @) A TE FR A
ﬁz]ﬁwwﬁmm‘waﬁwwﬁtwm%ﬁwwaﬁ
vy & e wRe T mity SR Ew e ¥ are e wifEg ) o s
ST fore, Wt fa U fom o 9 2

Mr. Speaker: Please sit down,

s arfirer Firor: areet WG, B UG WG X W §1 We can pass
resolution. We should pass a resolution.

Mr. Speaker: Hon’ble Members, suggestions have come from
Dr. Raghuvir Singh Kadian and supported by Parliamentary Affairs Minister
and also by Shri Krishan Pat Gurjar, MLA wherein they demanded for constitution
of a House Committee to probe the issue under discussion. Does the House
agree? ‘

Voices: Yes, Sir

Mr, Speaker: With the mandate of the Holse, I shall constitute a
Committee consisting of members of all the political parties to probe into the
jssue which Has been raised in the House. (Interruption) Can T announce the
Committee? \

Voices: Yes, Sir.
A% BT gHY 4G

off areTed - OF e F OEAly o sem oy 5 e % fang e e
=i '

IS E B W
oft semen: O 2, B B g 5 e W g gorer o g
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e el & ey § fAfefiew oy o1 ukfie ofded
RS BT o JfR ufReT owgm v & foe W agrn
(i) #ft 3t seper ieran, THogwoto & feE

Mr. Speaker: Now, Dr. Raghuvir Singh Kadian, M.L.A., Chairperson,
Committee of Privileges, will present the Third Preliminary Report of
the Committee of Privileges with regard to the question of alleged breach of
privilege given notice of by myself as 2 Member of this House against Shri Om
Prakash Chautala, MLA who made false statermnent on the floor of the House on
L1th March, 2010 regarding imposing VAT on Salt which was made willfully,
deliberately and knowingly by Shri Om Prakash Chautala, MLA therehy
misleading the House and amounting to committing the contempt of the House/
breach of privilege by him and will also move that the time for the presentation
of the final Report to the House be extended upto the first sitting of the next
Session,

Chairperson of the Committee of Privileges (Dr, Raghuvir Singh
Kadian): Speaker Sir, I beg to present the Third Preliminary Report of
the Committee of Privileges with regard to the question of alleged breach
of privilege given notice of by myself as a Member of this House against
Shri Om Prakash Chautala, MLA who made false statement on the floor of the
House on 11th March, 2010 regarding imposing VAT on.Salt which was made
willfully, deliberately and knowingly by Shri Om Prakash Chautala, MILA thereby
misleading the House and amounting to commattmg the contempt of the House/
breach of privilege by him.

Sir, I'beg to move—

That the time for the presentation of the finral Report to the House
be extended upto the first sitting of the next Session.

Mr, Speaker: Motion moved.-w..

That the time for the presentation of the final Report to the House
be extended upto the first sitting of the next Session.

Mr. Speaker; Question is---—

That the time for the presentation of the final Report to the House
be extended upto the first sitting of the next Session.

The motion was carried.

(i) =N i gerer e, THottsloto & fHeg

Mr. Speaker: Now, D, Raghuvir Singh Kadian, MLA., Chairperson,
Committee of Privileges, will present the Third Preliminary Report of
the Committee of Privileges with regard to the question of alleged breach
of privilege given notice of by Shri Bharat Bhushan Batra, ML A against
Shri O Prakash Chautala, MLA who made false, misleading and incorrect
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statement on the floor of the House on 11th March, 2010 willfully, deliberately
and knowingly stating that the Haryana Urban Development Authority had not
acquired a single acre of land since coming into power of the Congress
Government from March, 2005 il date. He has also stated that not even a single
sector of FILTIDA had been floated during this period, whereas the Pacliamentary
Affairs Minister, Shri Randeep Singh Surjewala had pointed out the correct
factual position but Shri Om Prakash Chautala again asserted that neither even
a single sector of HUDA was floated nor a single acre of land was acquired by
HUDA from March, 2005 till date. By doing‘so, Shri Om Prakash Chautala has
tried to mislead the House willfully, knowingly and deliberately which amounts
to contetnpt of the House/Breach of Privilege committed by him on the floor of
the House. Thus, the matter of making false statement by Shri Om Prakash
Chautala on the {loor of the House on 11th March, 2010, involves the question
of Breach of Privilege/contempt of the House and will also move that the time
for the presentation of the final Report to the House be extended upte the firste
sitting of the next Session,

Chairperson of the Committee of Privileges (Dr. Raghuvir Singh
Kadian) : Sir, I beg to present the Third Preliminary Report of the Committee of
Privileges with regard to the question of alleged breach of privilege given notice
of by Shri Bharat Bhushan Batra, MI.A against Shri Om Prakash Chautala, MLA
who made false, misleading and incorrect statement on the floor of the House
on 1lth March, 2010 willfully, deliberately and knowingly stating that the
Haryana Urban Development Authority had not acquired a single acre of
land since coming into power of the Congress Government from March, 2003
till date. He has also stated that not even a single sector of HUDA had
been floated during this period, whereas the Parliamentary AlTairs Minister,
Shri Randeep Singh Surjewala had pomnted out the correct factual position but
Shri Om Prakash Chautala again asserted that neither even a single sector of
HUDA was floated nor a single acre of land was sequired by HUDA from March,
20035 till date. By doing so, Shri Om Prakash Chaurala has mied to mislead the
House willfully, knowingly and dehberately which amounts to contempt of the
House/Breach of Privilege committed by kim on the floor of the House. Thus,
the matter of making false statement by Shri Om Prakash Chautala on the floor of
the House on 11th March, 2010, involves the question of Breach of Privilege/
contempt of the House.

Sir, I beg to move—

That the time for the presentation of the final Report to the House
be extended upto the first sitting of the next Sesgion.

Mr., Speaker; Motion moved—

That the time for the presentation of the final Report to the House
be extended upto the first sitting of the next Session.
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Mr. Speaker: Qﬁestian is—

That the time for the presentation of the final Report to the House
be extended upto the first sirring of the next Session,

The motion was carried.

(i) =0 3w werer e, THoTHoTo W fAvg

Mr, Speaker: Now, Dr. Raghuvir Singh Kadian, MILA and Chaimperson
of Privileges Committee will present the Third Preliminary Report of the
Comunittee of Privileges with regard to the question of alleged breach of privilege
given notice of by Shri Aftab Ahmed, MLA against Shri Om Prakash Chautala,
MI.A who made categorically incorrect and misleading statement on the floor of
the House on 11th March, 2010 stating that Reliance Company has been given
1500 acres of Gavernment land at a cost of T 370 crore in garb of giving
employment, particularly when HSIIDC had acquired this land for welfare of the
people. He further stated that a four acres chunk of land out of this acquired land
has been auctioned for Rs. 290 crore. He consequently alleged loss {o the
exchequer and fraud on account thereof, He further stated that land of farmers
was acquired in the name of ‘SEZ’ and they were told that they will be given
bonus/annuity of Rs. 10,000/ per acre per year, He further stated that even a
rupee has not been paid tll date to any farmer by way of such bonus/annuity.
Whereas the above statement of Shri Om Prakash Chautala is factually
and absolutely incorrect. Shri Om Prakash Chautala has made a false,
misleading and incorrect statement in the House on both the afore-stated subjects.
Shri Om Prakash Chautala made this statement willfully, deliberately and
knowingly to mislead this august House. This constitutes a matter of clear breach
of privilege of the House. Thus, the ratter of making false statement by Shri Om
Prakash Chautla on the floor of the House on 11th March, 2010, involves the
question of breach of privilege/contempt of the House and will also move that
the time for the presentation of the final Report to the House be extended upto
the first zsitting of the next Session. '

Chairperson of the Committee of Privileges (Dr. Raghuvir Singh
Kadian) : Speaker Sir, I beg to present the Third Preliminary Report of the
Committee of Privileges with regard to the question of alleged breach of privilege
given notice of by Shri Aftab Ahmed, MIA agajnst Shri Om Prakash Chautala,
ML A who made categorically incorrect and misleading staterment on the floor of
the House on 11th March, 2010 stating that Reliance Company has been given
1500 actes of Government land at a cost of € 370 crore in garb of giving
employment, particularly when HSIIDC had acquired this land for welfare of the
people. He further stated that a four acres chunk of land out of this acquired land
has been avctioned for € 290 crore. He consequently alleged loss to the exchequer
and fraud on account thercof. He further stated that land of farmers was acquired
in the name of ‘SEZ” and they were told that they will be given bonusfannuity of
¥ 10.000/- per acte per year, He further stated that even a rupee has not been paid
till date to any farmer by way of such bonus/annuity. Whereas the above statement
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of Shri Om Prakash Chautala is factually and absofutely incorrect. Shri Om
Prakash Chautala has made a false, misleading and incorrect statement in the
House on both the afore-stated subjects. Shri Om Prakash Chautala made this
statement willfully, deliberatety and knowingly to mislead this august House.
This constitutes a matter of clear breach of privilege of the House. Thus, the
matter of making false statement by Shri Om Prakash Chautala on the floor of the
House on 1ith March, 2010, involves the question of breach of privilege/
contempt of the House,

Sir, I beg to move—

That the time for the presentation of the final Report to the House
be extended upto the first sitting of the next Session.

Mr. 8peaker : Motion moved —

That the time for the presentation of the final Report to the House
be extended upto the first sitting of the next Session,

Mr. Speaker ; Questiorn {5 «—

That the time for the presentation of the final Repuort to the House
be extenwded upto the first sitting of the next Session,

The mation was put and earvied.
(iv) =t sitm werer e, Wotdoto & favg

Mr. Speaker: Hon'ble Members now, Dr. Raghuvir Singh Kadian, MEA.
Chairperson, Committes of Privileges will present the Second Preliminary Report
of the Committee of Privileges with regard to the question of alleged breach
of privilege given motice of by myself as Member of the House agamst
Shri Om Prakash Chautala, MLA who made false, misleading and incorrect
statement on the floor of the House on éth September, 2010, stating that a néws
was being televised by some News Channels that in the car of Shri Gopal Kanda,
Minister of State for Home, Haryana, a girl has been kidnapped and three men
raped her. He further stated that Shri Gopal Kanda himgelf was driving the car
and this car was owned by Shri Gopal Kanda. He also stated the number of Car as
HR-70-L -0009. He further stated the girl was kidnapped from Delhi and was
raped in Gurgaon. Therefore, the Government should resign. Whereas, the above
statement of Shri Om Prakash Chautala is factually and absolutely incorrect.
Shri Om Prakash Chautala made a false, misleading and incorrect statement in
the House. He made this statement willfully, deliberately and knowingly to
mislead this august House. This constitutes a marter of clear breach of privilege
of the House. Thus, the matter of making false statement by Shri Om Prakash
Chautala on the floor of the House on 6th September, 2010, involves the question
of breach of privilege/contempt of the House and will also move that the time for
the presentation of the final Report to the House be extended upto the first
sitting of the next Session. ‘ :
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Chairperson of the Committee of Privileges (Dr. Raghoevir Singh
Kadian): Sir, I beg to present the Second Preliminary Report of the Committee
of Privileges with regard to the question of alleged breach of privilege given
notice of by Shri Ruldeep Sharma, MLA (Now Hon'hle Speaker) against
Shri Om Prakash Chantala, MLA whe made false, misleading and incorrect
statement on the floor of the House on $th Septernber, 2010, stating that a news
was being televised by some News Channels that in the car of Stri Gopal Kanda,
Minister of State for Home, Haryana, a girl has been kidnapped and three men
raped her, He further stated that Shri Gopal Kanda himself was driving the car
and this car was owned by Shri Gopal Kanda. He also stated the number of Car as
HR-70-L-0009. He further stated the girl was kidnapped from Delhi and was
raped in Gurgaon. Therefore, the Government shiould resizn. Whereas, the above
statement of Shri Om Prakash Chautala is factually and absolutely incorrect.
Shri Om Prakash Chautala made a false, misleading and incorrect statement
in the House, He made this statement willfully, deliberately and knowingly
to mislead this august House. This constitutes a matter of clear breach
of privilege of the House. Thus, the matter of making false statement by
Shri Om Frakash Chautala on the floor of the House on 6th September, 2010,
involves the question of breach of privilege/contempt of the House.

Sir, I also beg to moves-.

That the time for the presentation of the final Report 1o the House
be extended upto the first sitting of the next Session.

- Mr. Speaker: Motion moved—

That the time for the presentation of the final Report to the House
be extended upto the first sitting of the next Session.

Mr. Speaker: Question 18—

That the time for the presemtation of the final Report to the House
be extended upto the first sitting of the next Session.

The motion was carried.

T4 2005-2006, 2006-2007 AT 2007-2008 & Ty srypErt aum
fafrem! § gfte | wRyE e, T g qaes

Myr. Speaker : Hon’ble Members, now the Finance Minister will present
the Excess Demands Over Grants and Appropriations for the vears 2005-2006,
2006-2007 and 2007-2008. '

Parliamentary Affairs Minister (Shri Randeep Singh Surjewala): Sir,
I beg to present the Excess Demands Over Grants and Appropriations for the
years 2005-2006, 2006-2007 and 2007-2008.
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Mr. Speaker: Hon'ble Members, now the discussion and voting on the
Excess Demands Over Grants and Appropriations for the years 2005-2006,
2006-2007 and 2007-2008 will take place. As per the past practice, in order to
save the time of the House, demands on the order paper will be deemed to have
been read and moved. The Hon'ble Members can discuss any demand but they
are requested to indicate the demand number on which they wish to raise
discussion,

(i) Demands for the year 2005-2006

Mr. Speaker: Question is ~—

That a grant of 2 sum not exceeding ¥ 99,75,07,000/- be made 10
regularize the charges already incurred in excess of the grant voted
by the Legislative Assembly for the year 2005-2006 in respect of
Building & Roads,

The motion was carried,

Mr. Speaker: Question is —

That a grant of a sum not exceeding Z 49,38,26,000/- be made 0
regalarize the charges already incurred in excess of the grant voted
by the Legislative Assembly for the yeat 2005-2006 in respect of
Medical & Public Health,

The motion was carrigd.

Mr. Speaker: Question is -

That a grant of a sur not exceeding T 118,60,41,000/- be made ©
regularize the charges already incurred in excess of the grant voted
by the Legislative Assembly for the year 2005-2006 in respect of
Irrigation.

The motion was carried,

(i) Demands for the year 2006-2007
Mr. Speaker; Question is —

That a grant of a sum not excseding ¥ 16,26,31,770/- be made to
regularize the charges already incurred in excess of the grant voted
by the Legislative Assembly for the year 2006-2007 in respect of
¥Finance.

The motion was carried.
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Mr. Speaker: Question is -

That a grant of a sum not exceeding ¥ 236,75,08,505/-
be made to regularize the charges already incurred in excess of the
grant voted by the Legislative Assembly for the year 2006-2007 in
respect of Buildings & Roads,

The motion was carried,

Mr. Speaker: Question is —

That a grant of a sum not exceeding T 139,77,18,308/- be made to
regularize the charges already incurred in excess of the grant voted
by the Legislative Assembly for the year 2006-2007 in respect of
Medical & Public Health.

The motion was carried,

Mr. Speaker: Question is —

That a grant of a sum not exceeding T 182,81,37,078/- be made to
regularize the charges already incurred in excess of the grant voted
by the Legislative Assernbly for the year 2006-2007 in respect of
Irrigation.

The motion was carried,

Demand for the year 2006-2007.
Mr. Speaker: Question js -w

That a grant of 4 sum vot exceeding ¥ 23,25,66,301/ be made to
regularize the charges already incurred in excess of the grant voted
by the Legislative Assembly for the year 2006-2007 in respect of
Forests.

The motion was carried,
Pemand for the year 2007-2008.
Mr. Speaker; Question is —

That a grant of a sum not exceeding ¥ 95,62,03,165/- he made to
regularize the charges already incurred in excess of the grant voted
by the Legislative Assembly for the vear 2007-2008 in respect of
Buildings & Roads.

The motion was carried
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My, Speaker: Question i§ —
That a grant of a sum not exceeding ¥ 54,27,01,578/- be made to
regularize the charges already incurred in excess of the grant voted
by the Legislative Assemnbly for the year 2007-2008 in respect of
Medical & Public Health.

The motion was carried.

Mr, Speaker: Question is —

‘That a grant of 2 sum not exceeding ¥ 278,72,22,585/- be made to
regularize the charges already incurred in excess of the grant voted
by the Legislative Assembly for the year 2007-2008 in respect of
Irrigation.

The motion was carried

Mr. Speaker: Question is -

That & grant of a sum not exceeding ¥ 9,86,534/- be made to
regularize the charges already incurred in excess of the grant voted
by the Legislative Assembly for the year 2007-2008 in respect of
Tourism.

The mation was cartied.

a5 1 WY G
Mr, Speaker: Is it the sense of the House that the time of the siiting be
extended till the business is over.
Vaoices ; yes, Sir.
Mr. Speaker: The time of the sitting is extended till the business is over.

7 2011-12 F oIg ory¥as ST (Ve Tohee) WRRqEt &R0

Mr. Speaker: Now, the Finance Minister will present the Supplementary
Estimates 2011-12 (First Installment).

Parliamentary Affairs Minister (Shri Randeep Singh Surjewala) ; Sir,
I beg to present the Supplementary Estimates 2011-12 (First Installment).

wrrper wfif B RO wee s

Mr. Speaker; Now, Rao Dharam Pal. Chairperson, Committes on
Estimates will present the Report of the Committee on Estimates on the
Supplementary Estimates 2011-12 (First Installment).

Rao Dharam Pal, (Chairperson, Committee on Estimates) ; 3ir, I beg

to present the Report of the Committes on Estimates on the Supplementary
Estimates 201112 (First Installment).
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T4 2011-12 & 87 srqEe st (e few)
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Mz, Speaker: Hon'ble Members. now the discussion and voting on the
Supplementary Estimates 2011-12 (First Installment) will take place.

As per the past practice, in order to save the time of the House, demands
on the order paper will be deemed to have been read and moved. Hon'ble
Members can discuss any demand but they are requested to indicate the demand
pumber on which they wish to raise discussion.

(No Member rose to speak.)
Mr. Spesker ; Question is —

That a Sepplernentary sum not exceeding ¥ 11,08,00,000/- for revenue
expenditure be granted to the Governor to defray charges that will
come in the course of payment for the year ending 31st March,
2012 in respect of Demand No. 1-Vidhar Sabha.

That a Supplernentary sum not exceeding ¥ 13,05,00,000/- for revenue

expenditure be granted to the Governor to defray charges that will
come in the course of payment for the year ending 314t March,
2012 in respect of Demand No. 2-Governor and Council of
Ministers,

That a Supplementary sum not exceeding ¥ 4,90,00,000/-
for tevenue expenditure be granted to the Governor to defray charges
that will come in the course of payment for the year ending 31st
March, 2012 in respect of Demand No. 3-General Administsation.

That a Supplementary sum not exceeding T 136,83,00,000/- for
revenue expenditure be granted to the Governor to defray charges
that will come in the course of payment for the year ending 31st
March, 2012 in respect of Demand No. 4-Revenue.

That a Supplementary sum not exceeding ¥ 23,50,000/- for revenue
expenditure be granted to the Governor to defray charges that will
come in the course of payment for the year ending 3lst March,
2012 in respect of Demand Neo. S-Excise & Taxation,

That 2 Supplementary sum aot exceeding ¥ 30,00,000/- for revenue
expenditare be granted to the Governor to defray charges that will
come in the course of payment for the year ending 31st March,
2012 in respect of Demand No. 6-Finance,

That a Supplementary sum not excecding T 36,00,000/- for revenue
expenditure be granted to the Governor to defray charges that will
come in the course of payment for the year ending 31st March,

2012 in respect of Demand No. 7-Planning and Statistics.

That a Supplementary sum not exceeding ¥ 6,50,00,000/-
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for revenue expenditure and ¥ 20,99,27,000/- for capital
expenditure be granted to the Governor to defray charges that will

come in the course of payment for the year ending 31st March,
2012 in respect of Demand No. 8- Buildings & Roads,

That a Supplementary sum not exceeding ¥ 2,39,00,000/-
for revenue expenditure be granted to the Governar to defray charges
that will come in the course of paymenlt for the year ending 313t
March, 2012 in respect of Demand Neo, 3-Education. -

That 2 Supplementary sam not exceeding T 70,00,00,000/- for revenue
expenditure be granted to the Governor to defray charges that will
ceme it the course of payment for the vear ending 31st March,
2012 in respact of Demand No. 10-Techoical Education.

That a Supplementary sum not exceeding ¥ 16,33,65,000/- for revenue
expenditure be granted to the Governor to defray charges that will
come in the course of payment for the vear ending 31st March,
2012 inrespect of Demand No, 11-Sports and Youth Welfare.

That a Supplementary sum not exceeding ¥ 5,00,00,000/

* for revenue expenditure be granted to the Governor to defray charges
that will come in the course of payment for the year ending 31st
March, 2012 in respect of Demand Nao, 12-Art & Culture,

That a Supplementary sum not exceeding ¥ 42,64,36,000/- for revenue

"expenditure be granted to the Governor (o defray charges that will
come in the course of payment for the year ending 31st March,
2012 inrespect of Demand No. 13-Health.

That a Supplementary sum not exceeding ¥ 1,02,00,000/-
~ for revenue expenditure be granted 1o the Governor to defray charges

that will come in the course of payment for the year ending 31st

March, 2012 in respect of Demand No. 14-Urban Development.

That a Supplementary surn not exceeding T 373,80,00,000/- for revetrie

expenditure be granted to the Governor to defray charges that will

come in the course of payment for the year ending 31st March,
2012 in regpect of Demand No. 15-Local Government.

The maotion was carried.,

Mr. Speaker ; Question is -~

That a Supplementary sum not exceeding T 1.34,00,000/- for revenue
expenditure be granted to the Governor to defray charges that will
come in the course of payment for the year ending 3 1st March,
2012 in regpect of Demand No. 17-Employment.

The maotion was carried,
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Mr. Speaker : Question is —

That a Supplementary sum not exceeding ¥ 80,00,000/- for revenue
expenditare be granted to the Governor to defray charges that will
come in the course of payment for the year ending 31st March,
2012 in respect of Demand No. 19-Welfare of 5Cs & BCs.

That a Supplementary sum not exceading ¥ 20,00,000/- for revenue
expenditure be granted to the Governor to defray charges that will
come in the course of payment for the year ending 31st Match,
2012 in respect of Bemand No. 20-Social Security and Welfare

The motion was carried.

Mr. Spealker : Question 15w
That a Supplementary sum not exceeding ¥ 27,00,000/- for revenue
expenditure be granted to the Governor to defray charges that will
éome in the course of payment for the year ending 31st March,
2012 in respect of Demand No. 23-Food and Supplies.
That a Supplementary sum not exceeding T 1,39,02,000/-
for revenue expenditure and ¥ 123.,00.00,000 for capital expenditure
be granted to the Governor to defray charges that will come in the
course of payment for the year ending 31st March, 2012 in respect
of Demand No. 24-Irrigation. ‘
That & Supplementary sum not exceeding T 28,00,000/- for revenne
expenditure and ¥ 20,00,00,000 for capital expenditure be granted
to the Governor to defray charges that will come in the course of
payment for the year ending 31st March, 2012 in respect of Demand,
No. 25-Industries.

The motion was carried.

M. Speaker : Question is—
That a Supplementary sum not exceeding ¥ 29,91,22.000/- for revenue
expenditure be granted to the Governor to defray charges that will
come in the course of payment for the year ending 31st March,
2012 in respect of Demand No. 27-Agriculiure.

The motion was carried.

Mr. Speaker : Cuestion is-—
That a Supplementary sura nat exceeding ¥ 32,87,50,000/- for revenue
expenditure be granted to the Governor to defray charges that will
come in the course of payment for the year ending 31st March,
2012 in respect of Demand No. 32-Rural & Community
Development.
The motion was carried.
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Mr, Speaker : Question is——

That a Supplementary sum not exceeding ¥ 36,00,000/- for revenue
expenditure be granted o the Governor to defray charges that will
come in the course of payment-#7v.ahe year ending 31st March,
2012 in respect of Demand Eoiy I‘nl;iﬁ:?{n.

That a Supplementary sum not exceeding T 45,10,22.000/- for revenue
expenditure be granted to the Governor to defray charges that will
come in the course of payment for the year ending 31st March,
2012 in respect of Pemand No. 36-Home,

That a Supplementary sum not exceeding T 45,59,000/- for revenue
expenditure be granted to the Governor to defray charges that will
come in the course of payment for the year ending 31st March,
2012 in respect of Demand No. 37-Elections.

‘That a Supplementary sum not exceeding T 11,60,00,000/- for revenue
expenditure be granted to the Governor to defray charges that will
come in the course of payment for the year ending 31st March,
2012 in respeet of Demand No. 38-Public Health and Water Supply.
That a Supplementary sum not exceeding ¥ 12,50,00,000/- for revenue
expenditure be granted to the Governor to defray charges that will
come in the course of payment for the year ending 31st March,
2012 in respect of Demand No. 39-Information & Publicity.

The motion was carried.
Mr. Speaker : Question is—

That a Supplementary sum not exceeding ¥ 49,08,08,000/- for revenue
expenditure be granted to the Governor to defray charges that will
come in the course of payment for the year ending 31st March,
2012 in respect of Demand No. 42- Administration of Justice.

The motion was carried.

Mr. Speaker : Question is—

That a Supplementary sum not exceeding ¥ 15,00,00,000/- for revenue
expenditure be granted to the Governor to delray charges that will
come in the course of payment for the year ending 31st March,
2012 in respect of Demand No. 44-Printing and Stationery.

That a Supplernentary sum not excesding T 202,58,00,000/- for Capitat
expenditure be granted to the Governor to defray charges that will
come in the course of payment for the year ending 31st March,
2012 in respect of Demand No. 45-Loans and Advances by State
Government, :

(The mation was carried.)
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Mr. Speakier : Hon’ble Members, now the Parliarmentary Affairs Minister
will introduce the Haryana Legislative Assembly (Salary, Allowances and Pension
of Members) Second Amendment Bill, 2011 and also move the motion for its
consideration. '

Parfiamentary Affairs Minister (Shri Randeep Singh Surjewala) ; Sir,
I beg to introduce the Haryana Legislative Assembly (Salary, Allowances and
Pension of Members) Second Amendment Bill, 2011,

8ir, T also beg to move—

That the Haryana Legislative Assembly (Salary, Allowances and
Pension of Members) Second Amendment Bill be taken into
consideration at once.

Mr, Spealer : Mation moved—

That the Haryana Legislative Assembly (Salary, Allowances and
Pension of Members) Second Amendment Bill be taken into
consideration at once.

Mr. Speaker : Queston is—

That the Haryana Legislative Assembly (Salary, Allowances and
Pension of Members) Second Amendment Bill be taken into
congideration at once.

The motion was carried,
Mr. Speaker : Now, the House will consider the Bill Clause by Clause.
Sub-Clause (2) of Clanse ]
Mr. Speaker : Question is—
That Sub-Clause (2} of Clause 1 stands part of the Bill.
The motion was carried.
Clanse 2
Mr. Speaker : Question is—
That Clause 2 stands part of the Bill.

The motion was carried,
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Clause 3
Mr, Speaker : Question is —
That Clause 3 stands part of the Biil.
The motion was carried.
Sub-Clause (1) of Clause 1
Mr. Speaker ; Question s -
That Sub-Clause (1) of Clause 1 stand part of the Bill.
The motion was carried.
Enacting Formula
Mr, Speaker : Question is —
That Enacting Formula Be the Enacting Formula of the Bill,
The mation was carried.
Title
Mr. Speaker ; Question is —
That Title be the Title of the Bill.

The motion was carried.

Mr. Speaker : Now, the Parliamentary Affairs Minister will move that the

Bill be passed.

Parliamentary Affairs Minister (Shri Randecp Singh Surjewala) : Sir,

I beg to move-—

That the Bill be passed.
Mr. Speaker : Motion moved.

That the Bill be passed.
Mr. Speaker : Question 15 —

That the Bill be passed.

The motion was carried.

M, Speaker : Now, the House stands adjourned till 10.00 A M. tomorrow.

*10.45 hr5.|(The Sabha then *adjourned till 10.00 A.M. Wednesday, the

24th August, 2011.)

e mr———— s —
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